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SYNOPSIS

The present application challenges the setting up of a Micro-Composting
Plant within Bl-Bharatpur, GA Colony of Bhubaneswar Municipal
Corporation in contrary to the sitting criteria prescribed for Solid Waste
Management Processing Facilities.The nuisance and health hazard due to
the continuing operation of the Micro-compost Centre(MCC) in adjoining
to the residential houses without any buffer zone has made the lives of
senior citizens, women and children unbearable. Though the Micro compost
centre is having a processing capacity of more than 10 Metric Tons per
Day, but the MCC was installed and operating without any Consent To
Establish and Consent to Operate. The Rule prohibits setting-up any such
treatment plant within 200 metres from Human Habitation, Pond,
Public Park and Water Supply. Further such suitable site selected need to
be notified and to the knowledge of the applicant no such notification is
made and for that due process of public notice has not been followed such
as (A) Criteria for site selection.- (i) The Department in the business

allocation of land assignment shall provide suitable site for setting up of the

solid waste processing and treatment facilities and notify such sites. (vii)

The landfill site shall be 100 meter away from river, 200 meter from a pond,

200 meter from Highways, Habitations, Public Parks and water supply wells

and 20 km away from Airports or Airbase. (ix) A _buffer zone of no

development shall be maintained around solid waste processing and

disposal facility, exceeding Five Tonnes per day of installed capacity.

This will be maintained within the total area of the solid waste processing
and disposal facility. The buffer zone shall be prescribed on case to case
basis by the local body in consultation with concerned State Pollution
Control Board. (x) The bio-medical waste shall be disposed of in

accordance with the Bio-medical Waste Management Rules, 2016, as



4

amended from time to time. As such the land in question where the MCC is
set up is a forest kissam land and no forest clearance has been obtained by

the Bhubaneswar Municipal Corporation for non- forestry activities.
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BEFORE THE NATIONAL GREEN TRIBUNAL
EASTERN ZONE BENCH, KOLAKATA

(Under Section 18(1) read with Section 14(1), 15, 20 of
the National Green Tribunal Act 2010)

Application No 12025

IN THE MATTER OF:

Jana Kalyan Samiti, represented through the Managing Trustee,

Rabindranath Sar, S/o- Late Lokanath Sar, aged about- 68 years, At- Plot

No0.962, GA Colony, Sampur & Bharatpur, Post-Mahalaxmi Vihar,

Bubaneswar-751029...... APPLICANT
VERSUS

1. Bhubaneswar Municipal Corporation, Represented through
Commissioner, COMC Tower, Unit-1X, In front of Satya Nagar Kali
Temple on Janpath, Bhubaneswar- 751022, Odisha, info@bmc.gov.in

2. State of Odisha Through the Secretary, Housing and Urban
Development Department, Government of Odisha, 3" Floor, Kharvel
Bhavan, West Wing, Room No.- 302, Bhubaneswar - 751001, Email:

hudsec.or@nic.in

3. Secretary, Forest and Environment Department, Government of
Odisha, Secretariat Building, Bhubaneswar, 751001, Dist-Khurdha,

Odisha email- forestandenvl@agmail.com

4. Secretary, Revenue and Dissaster Management Department,
Government of Odisha, Secretariat Building, Bhubaneswar, 751001,
Dist-Khurdha, Odisha revsec@ori.nic.in

5. District Collector, Khurdha At/P.O.: Khurdha, Dist: Khurdha,
Odisha, 752055 Email-dm-__khurdha@nic.in
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6. Commissioner of Police, Bhubaneswar, Near Power House Chhak,
Unit- 8, Keshari Nagar, Bhubaneswar, Odisha 751001
commissioneratepolice@nic.in

7. Member Secretary, Odisha State Pollution Control Board A/118,
Unit-VII, Nilakantha Nagar, Bhubaneswar, PIN-751012, Odisha,
Email: paribeshl@ospchboard.org

8. Principal Secretary to Government of Odisha, General
Administration and P.G Department, Secretariat Building,
Bhubaneswar, 751001, Dist-khurdha, Odisha Email: gadmin.or@nic.in

9. Member Secretary, Central Pollution Control Board, Parivesh
Bhawan, East Arjun Nagar, Delhi - 110032 Email: mscb.cpcb@nic.in

10.Deputy Director General of Forests (C), Ministry of Environment,

Forest and Climate Change, Integrated Regional Office, A/3,

Chandersekharpur, Bhubaneswar — 751023, Email: roez.bsr-
mef@nic.in
11.Vice-Chairman, Bhubaneswar Development Authority.
Bhubaneswar,
...RESPONDENTS

The addresses of the Applicants are given above for the service of notices of

this Application.

The addresses of the Respondents are given above for the service of notices
of this Application. As per Rule 12 of Municipal Solid Waste Management
and Handling Rule 2016 (MSW Rules), the District Magistrate or the
Deputy Commissioner of the concerned district shall have the overall
responsibility for the enforcement of the provisions of these rules within the
territorial limits of their jurisdiction, hence the District Collector,
Respondent No. 5 has larger role in ensuring the full implementation of the
Rules 2016. Respondent No 1 is the Municipal Authorities directly


mailto:commissioneratepolice@nic.in
mailto:paribesh1@ospcboard.org
mailto:gadmin.or@nic.in
mailto:mscb.cpcb@nic.in
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responsible for implementation of Municipal Solid Waste Management and
Handling Rule 2016 under Rule 15, while the Respondent No 2, Secretary,
Urban Development Department is the department that looks after the
municipal and urban affairs at the state level under Rule 11. Similarly
Respondent No. 6 looks after the law-and-order situation with in the district
and the Respondent No. 7, Odisha State Pollution Control Board is the
authority to monitor the compliance of Municipal Solid Waste Management

under Rule 16 at the state level.

I11.The Present Application Challenges the setting- up of micro-compost center
in densely populated residential areas there by possibility of causing
endemic situation and posing threat to public health and tranquility. It
further challenges the illegal, indiscriminate and unscientific management
of Municipal Solid Waste by the Bhubaneswar Municipal Corporation in
blatant violation of Municipal Solid Waste Management Rules 2016.

IT IS MOST RESPECTFULLY SHOWETH:

1. That the Applicant society is a registered trust and members of the Trust are
the Residents of Bl-Bharatpur, GA Colony of Bhubaneswar present this
Application against the Operation of Micro Compost Centre in a residential
area of Bl1-Bharatpur, GA Colony within Bhubaneswar Municipal
Corporation in violation of the Siting Criteria prescribed in Municipal Solid
Waste Management Rules 2016 and Without Consent to Establish and

Consent to Operate from the State Pollution Control Board.

2. The Applicants are permanent resident of B1-Bharatpur, GA Colony and
affected by the decision of Municipal Authorities for setting- up of Micro
Composting Centre in thickly populated area. That the applicant and other
residents of B1-Bharatpur, GA Colony of Bhubaneswar have approached
many times before the Bhubaneswar Municipal Corporation regarding the

pollution, however as there was no improvement of any kind and the
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intensity of odour and other micro-pollutants and noise pollution is still
posing a threat, the Applicant Trust is approaching the Hon ble Tribunal for

speedy remedy to their problems and for the people living around.

. That in the year 1989-90, the General Administration Department (Capital
Administration) Bhubaneswar allotted residential plots and the members of
the applicant trust are the resident of the said colony. As per the original
plotted scheme Bharatpur B1 of GA Department for Bharatpur-Sampur
Mouza in Drawing No. B-367, Govt. of Odisha allotted plots to different
applicants and handed over possession after receipt of entire amount fixed by
Government along with substantially high additional amount for all
Infrastructural development, an area was kept earmarked for Sewerage

Treatment Plant.

. That General Administration Department through Bhubaneswar
Development Authority had constructed Sewerage Disposal drain lines and
most of the sewers were discharging to the earmarked place taking help of
the natural gradient of the topography, but Sewerage Treatment Plant was
not constructed. However BDA, the original agency given mandate by the
Govt. for Infrastructure Development) had partly developed the earmarked
land and dug out a huge pond for the Sewerage Treatment Plant (STP). Over
the years, the sewerage system was damaged due to lack of maintenance and
proper outlet for which the resident owners have been clearing the blockages
time and again and the effluents which were supposed to have discharged

into the Sewerage Treatment Plant earmarked area

. That in 2019-20, BMC took away a part of the Sewerage treatment Plant
area, constructed Micro Composting Centers (MCC) with two huge
structures in the peak Covid-19 period, even breaking Covid norms taking

advantage of scared state of residents exactly at the mouth of the sewerage
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drains, without consultation with residents. The BMC preferred to locate the
first MCC plant in close proximity to residential plots, just 40 feet apart from
residential plots for two wards and later added another Centre for two more

wards out of greed of land within the same bounded area.

. The Google Earth image and photographs of the site clearly indicate there is
hardly 50feet gap between the MCC and the residential houses. As such
within 200metres there is a huge densely populated residential area which is
vulnerable to the hazards and nuisance of the MCC. Copy of Google Earth

Images of site is Annexed here with as ANNEXURE-1

. That the outer boundary wall of MCC on the eastern side completely blocked
the sewerage lines thereby allowing the effluents stagnating on the
residential side of the road, spreading all along the road fringe as well as on
the road itself. This is the present situation in hot summer and rainy season

scenario is simply unimaginable.

. That the present MCC complex in question is constructed by filling dug out
area which even during rainy season was giving a pond like look. The
existing Sewerage system though not made operational was draining out the
waste water and pouring into the pond like structure. With the construction
of MCCs the passage of waste water and rain water was blocked and a
portion of the area is being filled up with sand/soil and waste material by

BMC.
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9. That the Bhubaneswar Municipal Corporation has constructed a series of pen
ponds for composting of wet domestic wastes and the stagnated waste water
became suitable breeding grounds for flies and mosquitoes which started
pervading in large numbers into the houses located in the colony. The
Senior Citizens and Children area at the receiving end as they inhale polluted
air, foul odor emanating from the MCC during segregation, and composting

processes of the bio-degradable Municipality waste.

10. It is not out of place to mention here that the MCC in question has been
constructed in a Forest Kissam land bearing khata No. 245, Plot No. 65/1149
Kissam- Chhota Jungle, and the said MCC has been constructed by
Bhubaneswar Municipal Corporation without obtaining any kind of forest

clearance from the MOEFCC.

11.1t is further submitted that the Bhubaneswar Municipal Corporation has
constructed two numbers of Micro Composting Centres each having capacity
of 5 TPD which together became 10 TPD. That the Bhubaneswar Municipal
Corporation has constructed two complexes in the same sub-plot ( 65/1149)
and on record shown as two different MCC, so as to get advantage of the
exemption from taking any kind of permission from the State Pollution
Control Board/ Central Pollution Control Board. It is further submitted that

the MCC in question are established here in Bharatpur B1 drawing within
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GA Colony, Bharatpur is in utter violation of the Solid Waste Management

Rules, 2016.

12.Apart from this around 50 Trucks engaged in transportation of waste to the
MCC are plying daily in the area causing severe noise and dust pollution to

the local residents.

13. That, the local residents of GA Colony, Bharatpur has approached the
concerned authorities regarding the Fallout effects of Micro Composting
Centres of BMC at GA Colony, Bharatpur through a mass appeal vide letter
No. Nil, dated 07/05/2021 to Bhubaneswar Municipal Corporation with copy
to all concern and requested to stop operation of the MCC. Copy of the

representation dated 07/05/2021 is annexed here unto as ANNEXURE-2.

14. 1t is further submitted that the Resident Welfare Association of GA. Dept.
Plotted scheme, Bharatpur & Sampur again on dated 07/06/2021 made a
representation before the Commissioner, Bhubaneswar Municipal
Corporation objecting the construction of Micro Composting Centre, but the
Commissioner Bhubaneswar Municipal Corporation without considering the
objections by the local residents constructed the MCC added new structures
for two more wards. Copy of the representation dated 07/06/2021 is annexed

here unto as ANNEXURE-3.

15. That the Resident Welfare Association of GA. Dept. Plotted scheme,

Bharatpur & Sampur on dated 03/09/2025 made a representation to the
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Deputy Director General of Forest MOEFCC regarding the Mis-use of
Forest Kisam land by Bhubaneswar Municipal Corporation in Mouza
Sampur under Bhubaneswar City limit, however as on date no action has
been taken by the concerned authority. Copy of the representation dated

03/09/2025 is annexed here unto as ANNEXURE-4.

16. It is further submitted that the Resident Welfare Association of GA. Dept.
Plotted scheme, Bharatpur & Sampur on dated 23/10/2025 made a
representation to the Hon’ble Chief Minister of Odisha regarding the mis-use
of lands reserved for public utility. Copy of the representation dated

23/10/2025 is annexed here unto as ANNEXURE-5.

17. 1t is further submitted that the Joint Director of Estates-Cum- Additional
Secretary to Govt. on dated 29/08/2024 prepared one report regarding the
present status of seven patches of land earmarked for common facilities in
residential lay out plan for Bharatpur B-1 based on replies to RTI, wherein
the Joint Director of Estates-Cum- Additional Secretary to Govt. has clearly
stated that micro composting center exists over the land reserved for
Sewerage Treatment Plant. Copy of the report dated 29/08/2024 is annexed

here unto as ANNEXURE-6.

18. That the Residential layout plan for Bharatpur B-1 also suggests the site of

MCC in question is just adjacent to the residential houses, which clearly
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violates the provision of Buffer zone. Copy of the layout plan and
photographs of the site in question is annexed here unto as ANNEXURE-7.

19. That the BMC have clearly violated in letter and spirit the CPCB guidelines
on sitting facilities for Municipal Solid Waste (MSW) Management

guidelines, 2016 and 2019 as amended. This gives an impression that the

authorities have suppressed material information on processing capacity .

Moreover the mandatory Consent for the MCC has not been taken from the

State Pollution Control Authorities. Hence, this MCC has been sitting in

violation of the above Rules. GA Dept., the original owner of the land parcel
on permission if at all given to BMC for construction of MCC in the
earmarked space in B-367 meant for Sewerage Treatment Plant to which
BMC remained silent. This indicates illegal establishment of MCCs in
blatant violation of Residents’ rights. Copy of Replies to RTI queries are
annexed here unto as ANNEXURE-8.

20.That the BMC totally overlooked the scientific aspects, environmental

factors and humanitarian aspects of inhabitants.

Air Pollution: That conversion of domestic and commercial biodegradable
waste is a long process involving a period of more than a month which is
being carried in these MCC plants. Composting technology for treating wet
waste material after segregation of solid waste is associated with production
of greenhouse gases (methane and nitrous oxide) and odour emissions
(ammonia, hydrogen sulphide, etc.) which are practically unavoidable. This
has created severe Air Pollution for the human beings residing in this

residential colony and its surroundings which is simply intolerable. During
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winter months and rainy season as well as in summer months after a sower
of rain foul smell spread becomes intolerable. We cannot keep our windows
and doors open to get any fresh air. Most of the time, we are bound to be
confined inside the house using AC. In other words the Rights of human

beings to breathe fresh air is restricted/ denied by BMC.

Noise Pollution: It is worth mentionable that there is no dedicated road
constructed by BMC for transport of material to the MCC plant complex.
Due to lack of any buffer space and use of residential road, the huge fleet
vehicles used to collect urban wastes move out through the gate in early
morning blowing horns, making loud sounds both during testing of the
vehicle mounted speakers or for without any reason for the amusement of the
drivers, shouting of workers creating noise pollution which is highly
unbearable and irritating in early morning. Even at dead part of the night
waste material transporting vehicles rush towards the MCC gate blowing

loud horns disturbing sleep. which is very severe in winter months.

Health Hazards to local residents: It is well known that leachates and gas
that generate during every stage of processing of domestic-commercial
wastes is a microbial decomposition process. The decomposition will have to
have generation of toxic gases. The risks to the public health due to the
potential exposure to pathogenic agents, toxic substances, and gases,

together with the annoyances derived from the bad odours, the migration of
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gases and leachates outside the limits of the MCC, and their release to the
surrounding environment, raise a number of important environmental

questions

Social Impact: Besides health hazards, social impact is manifold. Due to
foul smell no friend, relative nor any well-wishers feel comfortable to visit
the residents. We cannot dare to hold any social or religious function in our
houses because of the foul smell. This causes social isolation causing

depression to ladies and senior citizens.

21.That the Manual issued by the Central Public Health and Environmental
Engineering  Organisation (CPHEEO) MINISTRY OF URBAN

DEVELOPMENT www.moud.gov.in  www.swachhbharaturban.gov. in

2016 in page 12 of the Manual (as quoted under) stress has been given on

Stakeholders’ Consultation.

“Step 3: Stakeholder Consultation for Planning MSWM has a direct relation
with the community and other waste generators. Due to the number of
institutions and stakeholders involved in MSWM, it is important that the
MSWM plan, which aims to bridge the gaps or improve the level of service,
is developed through a consultative process. Stakeholders’ views, including
their willingness to participate and pay for the service, should be
considered. ULBs shall ensure that women, as important providers of
MSWM services as well as beneficiaries of these services, shall be
adequately involved in the stakeholder consultations and decision-making

processes.”

In page 52 of the Manual, emphasis on Stakeholders could found.


http://www.swachhbharaturban.gov/

16

“1.4.4.1.3 External Stakeholders The first step for the local body is to define
a methodology for reaching out to all stakeholders in an equitable manner at
various stages of the MSWM planning and implementation. Informing and
involving the community and creating channels for all stakeholders to
participate in decision making are all very important steps for successful
implementation of SWM strategies. Typical stakeholders for an MSWM
system include households, businesses, industries, informal sector, local
government, NGOs, community-based organisations (CBOs), self-help
groups (SHGs), women’s groups, secondary school and college students, or
members of other institutions who may have a role to play in ensuring the
involvement of the community. Stakeholders are to be consulted at least
twice during the MSWM plan preparation, initially in defining the objectives
and goals of the plan and later (Step 6) to discuss the proposed plan and seek
their inputs Stakeholder Consultations to be held at least twice while
preparing the MWSM Plan MUNICIPAL SOLID WASTE
MANAGEMENT PLAN: STEP-WISE GUIDANCE 53 and approval. The
ULB may constitute a stakeholder committee for the purpose, with members
representing all concerned groups. These groups would need to represent the
interest of men, women, youth, and marginalised or vulnerable groups who
are all part of the MSWM process. Specifically, the involvement of women’s
groups during the planning phase is essential. The initial consultation
process (Step 3) should identify the following: z the ability and willingness
of stakeholders to cooperate in the operation and management of the service;
z the demand of stakeholders for different type of services like door to door
collection, source segregation, etc., and frequency of service; z their attitude
toward participating in experiments or pilot projects, particularly projects
relating to source segregation, reuse, recycling of waste, and final treatment
and disposal; z their willingness to work with different sections of society,

such as waste pickers, municipal workers, and entrepreneurs; and z their
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willingness to pay for the services, the mode of payment, and the frequency

of payment”.

That there is much variability in per-capita daily household municipal
solid waste generation ranges from 170 grams per person in small towns
to 620 grams per person in large cities. A 2007 study of Indian metro
cities (cities with a population of over 1 million inhabitants) estimates
MSW composition (by weight) to be 41% organic or biodegradable,
40% inert, 6% paper, 4% plastic, 4% textiles, 2% glass, 2% metals and
1% leather. According to a more vrecent IndiaPlanning
Commission MSW study (2014) 51% of MSW was organic or

biodegradable, 32% is inert or non-organic and 17% is recyclable waste

22.That Considering 450gm per capita average waste generation, the four ward
of Bhubaneswar Municipality (population of more than 50,000) will generate
around 25Metric Ton garbage per day and will be much higher considering

the decadal population growth as of 2025.
Ward No Area Population (2011 Census)

22 Paikarapur Village area, Sampur Village, 13,568
Bharatpur Slum, Durga Madhab area,
Mahalaxmi Vihar, Shree Vihar, GA Plot area

23 Kalinga Nagar area, SUM Hospital area, 12,240
Kalinga Studio area, Ghatikia Village,
Khandagiri Bari Slum, AMRI Hospital,
Saradhapalli Slum, Sankarpur,
Subudhipur, k-1 to K-8 area etc.


https://en.wikipedia.org/wiki/Municipal_solid_waste
https://en.wikipedia.org/wiki/Municipal_solid_waste
https://en.wikipedia.org/wiki/List_of_metropolitan_areas_in_India
https://en.wikipedia.org/wiki/List_of_metropolitan_areas_in_India
https://en.wikipedia.org/wiki/Biodegradation
https://en.wikipedia.org/wiki/Inert_waste
https://en.wikipedia.org/wiki/Planning_Commission_(India)
https://en.wikipedia.org/wiki/Planning_Commission_(India)
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24 Baramunda HB Colony, Census Colony, 13,636
RBI Colony, Jagannath Vihar area, Sandha Sahi
& Munda Sahi Slum.

49  Aiginia Village. Kolathia Village, Khandagir Hill area, 12,605
Kharavela Park area, Udaygiri, Tapoban area, New Bus
Stand area, Ruchika Market area, BDA colony (part),
GA Quiarters, Patrapada(pt.) & Bhagabanpur(pt.), & Smrutibana.

The Population data as downloaded from the website of the BMC is
annexed here with as ANNEXURE-9.

23.That the Affidavit filed by SPCB Odisha dated 20" March 2024 in OA 21 of
2024, suggests that at Bharatpur the waste from 4 wards is being processed
at MCC and the capacity is 5 MTPD plus, that is 10MTPD. Instead of
writing 10MTPD, it is split into two MCCs with capacity of 5 TPD each at
Bharatpur, the site, which is the bone of contention in the present case. This
is deliberately done to get escape from the rigors of law where in Processing
Facility with more than 5TPD requires Consent of the Board. The relevant
part of the affidavit dated 20/03/2024 is annexed here with as ANNEXURE-
10.

24.That the local inhabitants including the applicants have objected to the
proposal of Bhubaneswar Municipality for Constructing the Micro Compost
Centre, At-Bharatpur B1 as the same is in close proximity to the human
habitation and water bodies. Further the same is done without approval of
State Pollution control Board and without following the statuary norms laid
down by the Union Government from time to time. The applicants further
said that Within 10 meters of the MCCs, a thickly populated Habitation is
situated and as this plant is set-up, the inhabitants are suffering from the air,

water and Odor (containing poisonous gases and micro pollutants) Pollution.
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Besides, the deadly poisonous leachates might have migrated to the loose
soil and landfill made by BMC over the previously dug out pond. The
landfill material constitutes, the powdered solid wastes( mostly plastics)
transported from Gadhakana area( near Sainik School, Bhubaneswar) day
and night on war time basis using several hundreds of Haiwa Trucks to fill.
Besides the Two major Mcc structures, the left out huge space of land within
the MCC complex boundary was used to set-up a Poultry feed
Manufacturing Plant.

In this back drop the local people have requested for finding an alternative
site to setup the Waste management Plant, but same has not considered as of

NOow.

25. That Rulell prescribes for Duties of the Secretary—in-charge, Urban
Development in the States and Union territories.- (1) The Secretary, Urban
Development Department in the State or Union territory through the
Commissioner or Director of Municipal Administration or Director of local
bodies shall,- (a) prepare a state policy and solid waste management strategy
for the state or the union territory in consultation with stakeholders including
representative of waste pickers, self-help group and similar groups working
in the field of waste management consistent with these rules, national policy
on solid waste management and national urban sanitation policy of the
ministry of urban development, in a period not later than one year from the
date of notification of these rules; (b) while preparing State policy and
strategy on solid waste management, lay emphasis on waste reduction, reuse,
recycling, recovery and optimum utilization of various components of solid
waste to ensure minimisation of waste going to the landfill and minimise
impact of solid waste on human health and environment; (c) state policies
and strategies should acknowledge the primary role played by the informal
sector of waste pickers, waste collectors and recycling industry in reducing

waste and provide broad guidelines regarding integration of waste picker or
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informal waste collectors in the waste management system. (d) ensure
implementation of provisions of these rules by all local authorities; (e) direct
the town planning department of the State to ensure that master plan of every
city in the State or Union territory provisions for setting up of solid waste
processing and disposal facilities except for the cities who are members of
common waste processing facility or regional sanitary landfill for a group of
cities; and (f) ensure identification and allocation of suitable land to the local
bodies within one year for setting up of processing and disposal facilities
for solid wastes and incorporate them in the master plans (land use
plan) of the State or as the case may be, cities through metropolitan and
district planning committees or town and country planning department;
(h) direct the town planning department of the State and local bodies to
ensure that a separate space for segregation, storage, decentralised
processing of solid waste is demarcated in the development plan for group
housing or commercial, institutional or any other non-residential complex
exceeding 200 dwelling or having a plot area exceeding 5,000 square
meters; (i) direct the developers of Special Economic Zone, Industrial
Estate, Industrial Park to earmark at least five percent of the total area of the
plot or minimum five plots or sheds for recovery and recycling facility. (j)
facilitate establishment of common regional sanitary land fill for a group of
cities and towns falling within a distance of 50 km (or more) from the
regional facility on a cost sharing basis and ensure professional management
of such sanitary landfills; (k) arrange for capacity building of local bodies in
managing solid waste, segregation and transportation or processing of such
waste at source; () notify buffer zone for the solid waste processing and
disposal facilities of more than five tons per day in consultation with the
State Pollution Control Board; and (m) start a scheme on registration of

waste pickers and waste dealers.
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26.That Rule-12 prescribes the Duties of District Magistrate or District
Collector or Deputy Commissioner.- The District Magistrate or District
Collector or as the case may be , the Deputy Commissioner shall, - (a)
facilitate identification and allocation of suitable land as per clause (f) of
Rules -11 for setting up solid waste processing and disposal facilities to
Local authorities in his district in close coordination with the Secretary-in-
charge of State Urban Development Department within one year from the
date of notification of these rules; (b) review the performance of local
bodies, at least once in a quarter on waste segregation, processing, treatment
and disposal and take corrective measures in consultation with the
Commissioner or Director of Municipal Administration or Director of local
bodies and secretary-in-charge of the State Urban Development. 13. Duties
of the Secretary—in-charge of Village Panchayatas or Rural Development
Department in the State and Union territory.- (1) The Secretary—in-charge of
Village Panchayatas or Rural Development Department in the State and
Union territory shall have the same duties as the Secretary—in-charge, Urban
Development in the States and Union territories, for the areas which are

covered under these rules and are under their jurisdictions.

27. That Rule 15 prescribes for Duties and responsibilities of local authorities
and village Panchayats of census towns and urban agglomerations.- The
local authorities and Panchayats shall,- (a) prepare a solid waste
management plan as per state policy and strategy on solid waste
management within six months from the date of notification of state policy
and strategy and submit a copy to respective departments of State
Government or Union territory Administration or agency authorised by the
State Government or Union territory Administration; (b) arrange for door to
door collection of segregated solid waste from all households including
slums and informal settlements, commercial, institutional and other non

residential premises. From multi-storage buildings, large commercial
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complexes, malls, housing complexes, etc., this may be collected from the
entry gate or any other designated location; (c) establish a system to
recognise organisations of waste pickers or informal waste collectors and
promote and establish a system for integration of these authorised waste-
pickers and waste collectors to facilitate their participation in solid waste
management including door to door collection of waste; (d) facilitate
formation of Self Help Groups, provide identity cards and thereafter
encourage integration in solid waste management including door to door
collection of waste; (e) frame bye-laws incorporating the provisions of these
rules within one year from the date of notification of these rules and ensure
timely implementation; (f) prescribe from time to time user fee as deemed
appropriate and collect the fee from the waste generators on its own or
through authorized agency; (g) direct waste generators not to litter i.e throw
or dispose of any waste such as paper, water bottles, liquor bottles, soft drink
canes, tetra packs, fruit peel, wrappers, etc., or burn or burry waste on
streets, open public spaces, drains, waste bodies and to segregate the waste at
source as prescribed under these rules and hand over the segregated waste to
authorized the waste pickers or waste collectors authorized by the local
body; (h) setup material recovery facilities or secondary storage facilities
with sufficient space for sorting of recyclable materials to enable informal or
authorized waste pickers and waste collectors to separate recyclables from
the waste and provide easy access to waste pickers and recyclers for
collection of segregated recyclable waste such as paper, plastic, metal, glass,
textile from the source of generation or from material recovery facilities;
Bins for storage of bio-degradable wastes shall be painted green, those for
storage of recyclable wastes shall be printed white and those for storage of
other wastes shall be printed black (i) establish waste desposition centers for
domestic hazardous waste and give direction for waste generators to deposit

domestic hazardous wastes at this centre for its safe disposal. Such facility
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shall be established in a city or town in a manner that one centre is set up for
the area of twenty square kilometers or part thereof and notify the timings of
receiving domestic hazardous waste at such centres; (j) ensure safe storage
and transportation of the domestic hazardous waste to the hazardous waste
disposal facility or as may be directed by the State Pollution Control Board
or the Pollution Control Committee; (k) direct street sweepers not to burn
tree leaves collected from street sweeping and store them separately and
handover to the waste collectors or agency authorised by local body; (I)
provide training on solid waste management to waste-pickers and waste
collectors; (m) collect waste from vegetable, fruit, flower, meat, poultry and
fish market on day to day basis and promote setting up of decentralized
compost plant or bio-methanation plant at suitable locations in the markets
or in the vicinity of markets ensuring hygienic conditions; (n) collect
separately waste from sweeping of streets, lanes and by-lanes daily, or on
alternate days or twice a week depending on the density of population,
commercial activity and local situation; (o) set up covered secondary storage
facility for temporary storage of street sweepings and silt removed from
surface drains in cases where direct collection of such waste into transport
vehicles is not convenient. Waste so collected shall be collected and
disposed of at regular intervals as decided by the local body; (p) collect
horticulture, parks and garden waste separately and process in the parks and
gardens, as far as possible; (g) transport segregated bio-degradable waste to
the processing facilities like compost plant, bio-methanation plant or any
such facility. Preference shall be given for on-site processing of such waste;
(r) transport non-bio-degradable waste to the respective processing facility or
material recovery facilities or secondary storage facility; (s) transport
construction and demolition waste as per the provisions of the Construction
and Demolition Waste management Rules, 2016; (t) involve communities in

waste management and promotion of home composting, bio-gas generation,



24

decentralized processing of waste at community level subject to control of
odour and maintenance of hygienic conditions around the facility; (u) phase
out the use of chemical fertilizer in two years and use compost in all parks,
gardens maintained by the local body and wherever possible in other places
under its jurisdiction. Incentives may be provided to recycling initiatives by
informal waste recycling sector. (v) facilitate construction, operation and
maintenance of solid waste processing facilities and associated infrastructure
on their own or with private sector participation or through any agency for
optimum utilisation of various components of solid waste adopting suitable
technology including the following technologies and adhering to the
guidelines issued by the Ministry of Urban Development from time to time
and standards prescribed by the Central Pollution Control Board. Preference
shall be given to decentralised processing to minimize transportation cost
and environmental impacts such as a) bio-methanation, microbial
composting, vermi-composting, anaerobic digestion or any other appropriate
processing for bio-stabilisation of biodegradable wastes; b)waste to energy
processes including refused derived fuel for combustible fraction of waste or
supply as feedstock to solid waste based power plants or cement kilns; (w)
undertake on their own or through any other agency construction, operation
and maintenance of sanitary landfill and associated infrastructure as per
Schedule 1 for disposal of residual wastes in a manner prescribed under
these rules; (x) make adequate provision of funds for capital investments as
well as operation and maintenance of solid waste management services in
the annual budget ensuring that funds for discretionary functions of the local
body have been allocated only after meeting the requirement of necessary
funds for solid waste management and other obligatory functions of the local

body as per these rules; (y) make an application in Form-l for grant of

authorisation for setting up waste processing, treatment or disposal facility, if

the volume of waste is exceeding five metric tons per day including sanitary
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landfills from the State Pollution Control Board or the Pollution Control

Committee, as the case may be; (z.a) prepare and submit annual report in

Form IV on or before the 30th April of the succeeding year to the
Commissioner or Director, Municipal Administration or designated Officer;
(z.b) the annual report shall then be sent to the Secretary -in-Charge of the
State Urban Development Department or village panchayat or rural
development department and to the respective State Pollution Control Board
or Pollution Control Committee by the 31st May of every year; (z.c) educate
workers including contract workers and supervisors for door to door
collection of segregated waste and transporting the unmixed waste during
primary and secondary transportation to processing or disposal facility; (z.d)
ensure that the operator of a facility provides personal protection equipment
including uniform, fluorescent jacket, hand gloves, raincoats, appropriate
foot wear and masks to all workers handling solid waste and the same are
used by the workforce; (z.e) ensure that provisions for setting up of centers
for collection, segregation and storage of segregated wastes, are incorporated
in building plan while granting approval of building plan of a group housing
society or market complex; and (z.f) frame bye-laws and prescribe criteria
for levying of spot fine for persons who litters or fails to comply with the
provisions of these rules and delegate powers to officers or local bodies to
levy spot fines as per the bye laws framed; and (z.g) create public awareness
through information, education and communication campaign and educate
the waste generators on the following; namely:- (i) not to litter; (ii) minimise
generation of waste; (iii) reuse the waste to the extent possible; (iv) practice
segregation of waste into bio—degradable, non-biodegradable (recyclable and
combustible), sanitary waste and domestic hazardous wastes at source; (V)
practice  home coposting, vermi-composting, bio-gas generation or
community level composting; (vi) wrap securely used sanitary waste as and

when generated in the pouches provided by the brand owners or a suitable
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wrapping as prescribed by the local body and place the same in the bin
meant for nonbiodegradable waste; (vii) storage of segregated waste at
source in different bins; (viii) handover segregated waste to waste pickers,
waste collectors, recyclers or waste collection agencies; and (ix) pay
monthly user fee or charges to waste collectors or lo ocal bodies or any other
person authorised by the local body for sustainability of solid waste
management. (z.h) stop land filling or dumping of mixed waste soon after
the timeline as specified in Rule- 23 for setting up and operationalisation of
sanitary landfill is over; (z.i) allow only the non-usable, non-recyclable, non-
biodegradable, non-combustible and non-reactive inert waste and pre-
processing rejects and residues from waste processing facilities to go to
sanitary landfill and the sanitary landfill sites shall meet the specifications as
given in Schedule-I, however, every effort shall be made to recycle or reuse
the rejects to achieve the desired objective of zero waste going to landfill;
(zj) investigate and analyse all old open dumpsites and existing operational
dumpsites for their potential of biomining and bio-remediation and
wheresoever feasible, take necessary actions to bio-mine or bio-remediate
the sites; (z.k) in absence of the potential of bio-mining and bio-remediation
of dumpsite, it shall be scientifically capped as per landfill capping norms to

prevent further damage to the environment.

28.Rulel6.prescribes for Duties of State Pollution Control Board or
Pollution Control Committee.- (1) The State Pollution Control Board or
Pollution Control Committee shall,- (a) enforce these rules in their State
through local bodies in their respective jurisdiction and review
implementation of these rules at least twice a year in close coordination
with concerned Directorate of Municipal Administration or Secretary-
in-charge of State Urban Development Department; (b) monitor
environmental standards and adherence to conditions as specified under

the Schedule | and Schedule Il for waste processing and disposal sites;
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(c) examine the proposal for authorisation and make such inquiries as
deemed fit, after the receipt of the application for the same in Form I
from the local body or any other agency authorised by the local body;
(d) while examining the proposal for authorisation, the requirement of
consents under respective enactments and views of other agencies like the
State Urban Development Department, the Town and Country Planning
Department, District Planning Committee or Metropolitan Area Planning
Committee, as may be applicable, Airport or Airbase Authority, the Ground
Water Board, Railways, power distribution companies, highway department
and other relevant agencies shall be taken into consideration and they shall
be given four weeks time to give their views, if any; (e) issue authorisation
within a period of sixty days in Form Il to the local body or an operator of a
facility or any other agency authorised by local body stipulating
compliance criteria and environmental standards as specified in
Schedules I and Il including other conditions, as may be necessary; (f)
synchronise the validity of said authorisation with the validity of the
consents; (g) suspend or cancel the authorization issued under clause (a)
any time, if the local body or operator of the facility fails to operate the
facility as per the conditions stipulated: provided that no such authorization
shall be suspended or cancelled without giving notice to the local body or
operator, as the case may be; and (h) on receipt of application for renewal,
renew the authorisation for next five years, after examining every application
on merit and subject to the condition that the operator of the facility has
fulfilled all the provisions of the rules, standards or conditions specified in
the authorisation, consents or environment clearance. (2) The State Pollution
Control Board or Pollution Control Committee shall, after giving reasonable
opportunity of being heard to the applicant and for reasons thereof to be
recorded in writing, refuse to grant or renew an authorisation. (3) In case of

new technologies, where no standards have been prescribed by the Central
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Pollution Control Board, State Pollution Control Board or Pollution Control
Committee, as the case may be, shall approach Central Pollution Control
Board for getting standards specified. (4) The State Pollution Control Board
or the Pollution Control Committee, as the case may be, shall monitor the
compliance of the standards as prescribed or laid down and treatment
technology as approved and the conditions stipulated in the authorisation and
the standards specified in Schedules | and Il under these rules as and when
deemed appropriate but not less than once in a year. (5) The State Pollution
Control Board or the Pollution Control Committee may give directions to
local bodies for safe handling and disposal of domestic hazardous waste
deposited by the waste generators at hazardous waste deposition facilities.
(6) The State Pollution Control Board or the Pollution Control Committee

shall regulate Inter-State movement of waste.

29.That Rulel9 prescribes the Criteria for Duties regarding setting-up solid
waste processing and treatment facility.- (1) The department in- charge of
the allocation of land assignment shall be responsible for providing suitable
land for setting up of the solid waste processing and treatment facilities and
notify such sites by the State Government or Union territory Administration.
(2) The operator of the facility shall design and set up the facility as per the
technical guidelines issued by the Central Pollution Control Board in this
regard from time to time and the manual on solid waste management
prepared by the Ministry of Urban Development. (3) The operator of the
facility shall obtain necessary approvals from the State Pollution Control
Board or Pollution Control Committee. (4) The State Pollution Control
Board or Pollution Control Committee shall monitor the environment
standards of the operation of the solid waste processing and treatment
facilities. (5) The operator of the facility shall be responsible for the safe and
environmentally sound operations of the solid waste processing and or

treatment facilities as per the guidelines issued by the Central Pollution
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Control Board from time to time and the Manual on Municipal Solid Waste
Management published by the Ministry of Urban Development and updated
from time to time. (6) The operator of the solid waste processing and
treatment facility shall submit annual report in Form 111 each year by 30th
April to the State Pollution Control Board or Pollution Committee and

concerned local body.

30. That SCHEDULE 1 [Rule 15 (w),(zi), 16 (1) (b) (e), 16 (4)] prescribes for
Specifications for Sanitary Landfills (A) Criteria for site selection.- (i) The
department in the business allocation of land assignment shall provide

suitable site for setting up of the solid waste processing and treatment

facilities and notify such sites. (ii) The sanitary landfill site shall be planned,

designed and developed with proper documentation of construction plan as
well as a closure plan in a phased manner. In case a new landfill facility is
being established adjoining an existing landfill site, the closure plan of
existing landfill should form a part of the proposal of such new landfill. (iii)
The landfill sites shall be selected to make use of nearby wastes processing
facilities. Otherwise, wastes processing facility shall be planned as an
integral part of the landfill site. (iv) Landfill sites shall be set up as per the
guidelines of the Ministry of Urban Development, Government of India and
Central Pollution Control Board. (v) The existing landfill sites which are in
use for more than five years shall be improved in accordance with the
specifications given in this Schedule. (vi) The landfill site shall be large
enough to last for at least 20-25 years and shall develop ‘landfill cells’ in a
phased manner to avoid water logging and misuse. (vii) The landfill site

shall be 100 meter away from river, 200 meter from a pond, 200 meter from

Highways, Habitations, Public Parks and water supply wells and 20 km

away from Airports or Airbase. However in a special case, landfill site may
be set up within a distance of 10 and 20 km away from the Airport/Airbase

after obtaining no objection certificate from the civil aviation authority/ Air
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force as the case may be. The Landfill site shall not be permitted within the
flood plains as recorded for the last 100 years, zone of coastal regulation,
wetland, Critical habitat areas, sensitive eco-fragile areas.. (viii) The sites for
landfill and processing and disposal of solid waste shall be incorporated in
the Town Planning Department’s land-use plans. (ix) A buffer zone of no
development shall be maintained around solid waste processing and disposal
facility, exceeding five Tonnes per day of installed capacity. This will be
maintained within the total area of the solid waste processing and disposal
facility. The buffer zone shall be prescribed on case to case basis by the local
body in consultation with concerned State Pollution Control Board. (x) The
biomedical waste shall be disposed of in accordance with the Bio-medical
Waste Management Rules, 2016, as amended from time to time. The
hazardous waste shall be managed in accordance with the Hazardous and
Other Wastes (Management and Transboundary Movement) Rules, 2016, as
amended from time to time. The E-waste shall be managed in accordance
with the e-Waste (Management) Rules, 2016 as amended from time to time.
(xi) Temporary storage facility for solid waste shall be established in each
landfill site to accommodate the waste in case of non- operation of waste
processing and during emergency or natural calamities. Copy of the Solid
Waste Management Rule 2016 is annexed here unto as ANNEXURE-11.

31.SCHEDULE Il [see rule 16 (1), (b), (e), 16 (4) ) Standards of processing and
treatment of solid waste A. Standards for composting.- The waste processing
facilities shall include composting as one of the technologies for processing
of bio degradable waste. In order to prevent pollution from compost plant,
the following shall be complied with namely :- (a) The incoming organic
waste at site shall be stored properly prior to further processing. To the
extent possible, the waste storage area should be covered. If, such storage is
done in an open area, it shall be provided with impermeable base with

facility for collection of leachate and surface water run-off into lined drains
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leading to a leachate treatment and disposal facility; (b) Necessary
precaution shall be taken to minimise nuisance of odour, flies, rodents, bird
menace and fire hazard; (c) In case of breakdown or maintenance of plant,
waste intake shall be stopped and arrangements be worked out for diversion
of waste to the temporary processing site or temporary landfill sites which
will be again reprocessed when plant is in order; (d) Pre-process and post-
process rejects shall be removed from the processing facility on regular basis
and shall not be allowed to pile at the site. Recyclables shall be routed
through appropriate vendors. The non-recyclable high calorific fractions to
be segregated and sent to waste to energy or for RDF production, co-
processing in cement plants or to thermal power plants. Only rejects from all
processes shall be sent for sanitary landfill site(s). () The windrow area
shall be provided with impermeable base. Such a base shall be made of
concrete or compacted clay of 50 cm thick having permeability coefficient
less than 10—7 cm/sec. The base shall be provided with 1 to 2 per cent slope
and circled by lined drains for collection of leachate or surface run-off; (f)
Ambient air quality monitoring shall be regularly carried out. Odurnuisance
at down-wind direction on the boundary of processing plant shall also be
checked regularly. (g) Leachate shall be re-circulated in compost plant for
moisture maintenance. (h) The end product compost shall meet the standards
prescribed under Fertilizer Control Order notified from time to time. (i) In
order to ensure safe application of compost, the following specifications for
compost quality shall be met, namely:-

32. That Rule 15 prescribes for FORM — I, the Application for obtaining
authorisation under  solid  waste management  rules  for
processing/recycling/treatment and disposal of solid waste under the Solid
Waste Management Rules, 2016 for processing, recycling, treatment and
disposal of solid waste. The Documents of Site clearance (local body),

Proof of Environmental Clearance Consent for establishment
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Agreement between municipal authority and operating agency
Investment on the project and expected return are also required to be
placed before the SBCB for authorization and no such documents are
available in public domain. Other information such as Measures to be taken
for prevention and control of environmental pollution, Measures to be taken
for safety of workers working in the plant, Details on solid waste
processing/recycling/ treatment/disposal facility (to be attached, Disposal of
solid waste Number of sites identified Quantity of waste to be disposed per
day Details of methodology or criteria followed for site selection (attach)
Details of existing site under operation Methodology and operational details
of landfilling Measures taken to check environmental pollution and no such
information is available in public domain

33.The State Board has the obligation to issue Authorisation Letter and monitor
the compliance of the standards regarding ground water, ambient air,
leachate quality and the compost quality including incineration standards as
specified under Schedules I, 11l and IV. To the knowledge of the petitioner
no such Authorisation and regular monitoring is done by the Respondent
Board.

34.1t is further submitted that the Municipality is supposed to have full-fledged
waste collection, treatment, disposal facility and land fill site by 31st
December 2002. However the Municipality is continuously violating the said

rule as of now.

The following excerpt from the Annual Report, 2004-2005 of Central
Pollution Control Board, February,2006 is of utmost importance,
considering the menace of COVID related ailments affecting the Senior

citizens with co-morbidity.
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5.2.4 Health studies: A study was instituted by CPCB on assessment of health
status of conservancy staff and other community associated with handling of
solid waste management. The study was taken-up at Kolkata through
Chittaranjan Cancer Research Institute and at Chennai with the assistance of Sri.
Ramchandra Medical College. The objective of the study is to assess health
status of each target group involved in handling of municipal solid waste
(MSW). Studies at Kolkata Health assessment studies at Kolkata included
clinical examination of 732 individuals of which, 376 were conservancy
workers, 151 reg pickers and 205 controls. After detailed examination, the

findings are as under:

Parameter Con RP | MSW Implication

Upper respiratory symptoms 43 82 93 | Infection in nose, throat
Lower respiratory symptoms 32 80 89 | Infection in lung
Impaired lung function 43 84 71 | Breathing problem
Sputum neutrophilia 13 53 64 | Infection, Inflammation
Elevated AM number 12 65 85 | High PM;, exposure
Larger and muitinucleated AM 8 23 32 | Sustained high pollution load
Multinucleated giant cell 2 5 10 | Bacterial infection
Curschman's spiral 2 4 5 | Obstruction in airways
Goblet cell hyperpiasia 2 16 25 | Elevated mucus production
Elevated siderophage count 6 34 44 | Covert lung hemorrhage
Elevated micronucleus count 8 68 82 | Chromosome break
Low hemogiobin, RBC in blood 17 32 45 | Anemia
Leukocytosis 7 26 34 | Infection
Elevated platelet count 12 62 75 | Cardiovascular rish

_High platelet P-selectin 9 55 87 | Do
Low CD 4+high CD8+cells 11 42 78 | Altered immunity
Low CD20+high CD56+cells 12 54 89 | Do
Sputum eosinophilia 11 28 36 | Allergy, asthma

Con=Control, RP=Ragpickers, MSW=conservancy staff of Kolkata Municipal
Corporation

35.Violation of City Development Plan guidelines.

Supreme Court of India: Supertech Ltd Vs Emerald Court Owner Resident ... on
31 August, 2021 Reportable IN THE SUPREME COURT OF INDIA CIVIL
APPELLATE JURISDICTION Civil Appeal No. 5041 of 2021 (Arising out of
SLP (C) No. 11959 of 2014 have ordered demolition of buildings constructed in
violation of the City Development Plan.
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The landmark judgement observes: “ 1. In the last five decades, the provisions
contained in various municipal laws for planned development of the areas to
which such laws are applicable have been violated with impunity in all the
cities, big or small, and those entrusted with the task of ensuring
Implementation of the master plan, etc. have miserably failed to perform their
duties. It is highly regrettable that this is so despite the fact that this Court has,
keeping in view the imperatives of preserving the ecology and environment of
the area and protecting the rights of the citizens, repeatedly cautioned the
authorities concerned against arbitrary regularisation of illegal constructions by
way of compounding and otherwise.” (A copy of the relevant page of the

Judgment Order enclosed.)

Grounds

That, the applicants are therefore approaching this Hon’ble Tribunal in view
of the blatant violation of the law on the following among other grounds

which the applicant might take at the time of hearing of the matter :-

I. That the unscientific management of municipal solid waste and
setting-up of the micro compost plant in a thickly populated
locality of B1-Bharatpur, GA Colony in Bhubaneswar Municipal
Corporation is in violation Municipal solid Waste Management
Rules 2016.

Il. The very establishment of the MCC without Consent from the

State Pollution Control Board is illegal and ab-initio void, hence

the same requires to be closed down.

I11. The site need to be restored to its original land use so as to prevent

any further inundation during rain.

IV. The Municipality has a duty to look for alternative site prior to
setting up the MCC and same has not been exhausted even though
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there are available land in the same ward/locality under

occupation by unauthorised people.

V. Setting up of the MCC at GA Colony,Bharatpur is in contrary to
the City Management Plan and land use and hence need to be

closed down

VI. The MCC is set -up without minimum buffer zone of 200 meters

and hence the very establishment is illegal

VII. The Manual published by Central Public Health and
Environmental Engineering Organisation (CPHEEQO) MINISTRY
OF URBAN DEVELOPMENT has a mandate for public
consultation with the aggrieved person and same has not been
followed in the present case. That the due process of consultation
with the local people and process of inviting objection has not

been conducted and hence the siting is illegal.

VIII. That the representations cannot be an empty formality and
no such measures have been taken to consult with the possible
affected population in the locality, hence the setting up of the unit
requires reconsideration.

IX. That to the knowledge of the applicants the setting up of the waste
processing plant has not been notified as required under MSW
Rules 2016, hence the entire exercise of setting up of the unit is

abinitio void.

LIMITATION

That there is a subsisting cause of action because of the continuing
violation of Municipality Solid waste Management Rules 2016 and the
people are subjected to health hazzard and nuisance on day to day basis,

hence the Original Application is not barred by limitation.
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INTERIM PRAYER

The Honble Tribunal may direct the state pollution control board to
immediately stop operation of the Micro compost centre till disposal of
OA.

PRAYER

In light of the present facts and circumstances it is most respectfully

prayed that this Hon’ble Tribunal may be pleased to

a) Call for the documents of sitting clearance and notification of the

designated site for treatment plant

b) Show cause the respondents in regard to the setting up of Micro
composting Centre and if due process has been followed then all

such documents may be called for

c) Compute environment compensation for operating the MCC without

compliance of environment norms.

d) In case of unsatisfactory response, the Honble Tribunal may declare
the sitting of MCC as illegal and closure of the unit as well as restore

the site to its original status.

e) Pass such order /s as this Hon’ble Tribunal may fill fit and proper in

the facts and circumstances of this case.

Bhubaneswar By the Applicant Through

(Y A - i :)C"."'l“!
k-\l\| -k‘\.'f".____,.‘ g! i I'v‘

15/11/2025 [

ADVOCATE’S
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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
EASTERN ZONE BENCH, KOLK\TA

ORIGINAL APPLICATION NO.- OF 2025
IN THE MATTER OF:
JANA KALYAN SAMITI ... APPLICANT
VERSUS

BHUBANESWAR  MUNICIPAL  CORPORATION AND
OTHERS .....  RESPONDENTS

AFFIDAVIT 1 5 NGV 2025

I, Rabindranath Sar, S/o- Lokanath Sar, aged about- 67 years, At- Plot .
No.962, GA Colony, Sampur & Bharatpur, Mahalaxmi Vihar, Post-
Bubaneswar-751029, do hereby solemnly affirm, and declare as under:

1. That I am the Managing Trustee of the Applicant Trust in the above
mentioned Original Application and I am fully conversant with the facts
and circumstances of the case and therefore competent to swear this
affidavit.

2. That I have been authorized by other members of the Trust to file this
affidavit.

3. ThatI have read over the contents of the accompanying affidavit and the

same is true and correct and is drafted on my instiuction.

R e, Sed

DEPONENT
VERIFICATION

Verified on this 1 5 NG 0052005 at A7 Thar the

contents of the above affidavit are true and correct. No part of it is faise
and nothing material has been concealed there from.

S 5 45? R mbendh, St
lﬁ%ﬂj }3 tha acove r'-a.n&-; -.4':'.:-.'\9:'-!1 tel s
Dodie dudly i:‘.cn:![:e-_? ‘:..-. S
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ANNEXURE-1

THAT THE BELOW ATTACHED GOOGLE EARTH IMAGE DATED

12/05/2025 SUGGESTS THE RESPONDENT NO.1 HAS ILLEGALLY

CONSTRUCTED MCC WITHIN RESIDENTIAL AREA.
@ « .
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39 ANNEXURE-2

Date: 07 /05/2021
To
The Commissioner,
Bhubaneswar Municipal Corporation
Vivekananda Marg, Bhubaneswar
Odisha--751014,

Sub: Fallout effects of Micro Composting Centres of BMC at GA Colony, Bharatpur,
Bhubaneswar-reg.

Sir,

This is to draw your kind attention to the following points for your kind perusal and

urgent action.

We the resident owners of GA Colony, Bharatpur, Bhubaneswar are facing untold miseries
caused by Bhubaneswar Municipal Corporation (BMC) with construction of a series of Micro
Composting Centres (MCC) by BMC in close proximity to our residential houses at the mouth

of the sewerage drains.

1.That as per the the original plotted scheme of GA Department for Bharatpur-Sampur Mouza
in Drawing No.B1/367. Govt.of Odisha allotted plots to different applicants and gave
possession after receipt of entire amount fixed by Government along with an additional
amount for development of internal roads, sewerage system etc( Infrastructural development) .

An area was kept reserved for Sewerage Treatment Plant. (Map attached).

2. That GAD through BDA had constructed Sewerage Disposal drain lines and all drains were
discharging sewerage to the earmarked place but Sewerage Treatment Plant was not
constructed. Over the years, the sewerage system is damaged due to lack of maintenance for
which the resident owners are clearing the blockages time and again and the effluents which
were discharged into the Sewerage Treatment Plant earmarked area without producing any

foul smell.

3. That we have been paying holding tax which includes sewerage tax but BMC never tried to
maintain the sewerage system neither constructed sewerage Treatment plant which is

mandatory as per Government’s Swachh mission.

4. That in 2019-20, BMC took away a part of the Sewerage treatment Plant area from
BMC and constructed Micro Composting Centres (MCC) exactly at the mouth of the
sewerage drains, without consultation with residents. The BMC preferred to locate the first

MCC plant in close proximity to residential plots, just 40 apart from residential plots during

1
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the Covid -19 pandemic for which plot owners could not apprise you the future problems (

refer enclosed location Map).

5. That the outer boundary wall of MCC on the eastern side completely blocked the sewerage
lines thereby allowing the effluents stagnating on the residential side of the road, spreading all
along the road fringe as well as on the road itself. This is the present situation in hot summer

and rainy season scenario is simply unimaginable.

6. That the first one constructed is partly in operation of composting process and to our

great surprise one more plant was constructed, now almost in completion stage.

7. That BDA had developed that part of land by digging a pond for setting up Sewerage
Treatment Plant which your organization is filling with sand on war footing and
constructing one more structure within the pond itself. We are afraid, many more MCCs or

other accessory structures.

8. That the earliest constructed MCC is under partial operation since 1¥ April. There are
large numbers of open ponds within the shed where wet domestic wastes are stored before
compost is manufactured. Pungent smell is coming out of the ponds and during plant

operation from the decomposed wet waste.

9. That the storage of segregated wet domestic wastes for aeration and stagnated sewerage
effluents on the road side have become suitable breeding of grounds for flies and
mosquitoes. These flies are pervading into all residents in the Colony posing severe health
hazards. Thus flies and mosquito related endemic diseases like cholera and malaria cannot be

ruled out during rainy season.

10. That no dedicated roads were developed both for transport of construction material, plants
and machinery as well as transport of domestic wastes and outflow of Compost Product being

manufactured.

11. That Heavy loaded trucks are carrying construction material using our residential road
under instruction from the contractor and his supervisors creating possibility of casualty by

the vehicles engaged for the MCC Project who drive with audacity as if on Highways.

12. That most of the residents in this colony are retired government employees who
constructed their dream houses to stay in an environmental friendly area by spending their
lifetime earnings. At this age, they do need sound sleep, early moming Meditation and
perform Puja etc. and moming walk within the colony internal roads. Our life has become

miserable only due fo the unscientific localisation of a huge MCC complex by BMC in
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close proximity to the residents and thorough use of Project vehicles along the residential

road.

13. That the impending health hazards due to the MCCs are clearly felt and foreseen in near
future. The serious ill effects to the constant exposure to contamination will create noxious
impacts on human community and nature. We doubt the approach to odor-trapping technique
used in MCC

14. That to our understanding, MCC is supposed to construct one MCC in each ward as part
of Solid waste Management policy. But we feel the cluster of plants set up may be used for
multiple wards without any concern to the life of residents of residential colony. Probably the
BMC considered life of the residents of the GA Colony, Bhubaneswar is of no importance for

which such a big project was conceived and undertaken in close proximity to residents.

15. That BMC deliberately sacrificed the Sewerage Treatment Plant and used this specific
stretch of land in order to implement Solid Waste Management policy.

We thus feel such action by the BMC is a brutal violation of human rights of the class
of people who do not have a strong voice and a grave pity to our democratic governance and

intentional violation of citizen’s right to life guaranteed by the Constitution under Article 21.

We therefore request you to make an onsite visit, order for stoppage of every

operation, opening of passage of sewerage water, construction of Sewerage Water Plant
before it badly affects the health of citizens failing which we will seek legal course in

appropriate court of justice.
Encl.: 1.Copy of Original plotted scheme Map.

2. Plan Outlay of Sewerage Treatment Plant as per GAD plotted scheme Map (Drawing
No.B1-367) and location of newly constructed MCC

Copy forwarded to:

1. Chief Secretary & Chief Development Commissioner, Govt, of Odisha, Bhubaneswar-
751001 for his kind intervention

2. Principal Secretary Housing & Urban Department, 3" Floor, Kharavel Bhavan, West Wing,
Room No.302, Bhubaneswar-751001

3. Principal Secretary Forest and Environment Department, Kharavel Bhavan, Bhubaneswar,
Odisha-751001.
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4. Chairman, State Pollution Control Board (Head Office),
Paribesh Bhawan, A/11 8, Nilakantha Nagar,Unit — VIIIL, Bhubaneswar — 751012

Yours faithfully,

Resident owners , GA Colony, Bharatpur, Bhubaneswar-751020

f_' Si.No. iName of Resident Owner Signature
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o ANNEXURE-3

RESIDENTS WELFARE ASSOCIATION

OF G.A. DEPARTMENT PLOTTED SCHEME
BHARATPUR AND SAMPUR
{(Registered with Acditional Registrar of Societies, Bhubaneswar vide No.1720-92 of 2010-2011)

\/49 Commissioner, Bhubaneswar Municipal Corporation
Bhubaneswar

Sub: Construction of Micro Composting centre (MCC} complex constructed by BMC in
Bharatpur GA Colony- regarding

On behalf of Residents Welfare Association of GA Department Plotted Scheme at

Bharatpur & Sampur It is to bring to your kind notice the following points.

1. That the GA Dept. during early 1990s allotted residential plots on payment o.f land cost
and Infrastructural Development cost which the residents had paid.

2. That the present MCC complex are constructed by filling dug out area which even
during rainy season was giving a pond like look. The existing Sewerage system though
not made operational was draining out the waste water and pouring into the pond
like structure. With the construction of MCCs the passage of waste fluid was blocked
and a portion of the area is being filled up with sand by BMC.

3. That the BMC went on constructing units after units of MCC in utter violation to the
residential proximity of the location.

4. That the BMC has not taken any tangible step for construction of Sewerage System all
thousgh the residents have been paying Sewerage Charges (within the Holding 1axj for
the last 10 years. To our utter despair the BMC is filling up the earlier dug out part of
the area earmarked for Sewerage Treatment Plant.

5. That the waste water is now stagnating on the fringes of the outer road even in
summer months.

6. That the series of open ponds made for composting of wet domestic wastes and the
stagnated waste water have become suitable breading grounds for flies and
mosquitoes which are pervading in large numbers into the houses locatea in the

colony.

Plot No.980, G.A. Cclony, Bharatpur, PO: Mahalaxmi Vihar, Bhubaneswar-751029, Rix-0837532546~Restizmt) 0439044555 (Gen. Secy.)
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RESIDENTS WELFARE ASSOCIATION

OF G.A. DEPARTMENT PLOTTED SCHEME
BHARATPUR AND SAMPUR |
(Registered with Additional Registrar of Societies, Bhubaneswar vide {0.1720-92 of 2010-2011)

7. That only a minor part of the first MCC is in operation from 1% Aprii and the nearby
residents fee! the severity of the pungent toxic smell. We apprehend with full
Cperation of ail the MCCs without odour tapping mechanism in place and
fly/mosquito prevention measures severe health hazard Is impending that could help

in cholera and malaria endemics in the residential colony.

Therefore, it is requested that the all present construction activities for MCCs
please be withheld immediately and be taken up at a reasonable distance where

abundant government land is available.

For this we shall be obliged.

Yours faithfully

e

General Secretary

Copy submitted to Director of Estate, G.A.Department, Govt. of Odisha, Bhubaneswar

for information and necessary action. \

General Secretary

Plot No,880, G.A. Calony, Bharatpur, PO: iMahelaxmi Vihar, Bhubanesviar-751028. PR Soroodeamsntanth 0439044555 (Gen. Secy.)
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RESIDENT WELFARE ASSOCIATION
OF GA DEPT.PLOTTED SCHEME, BHARATPUR & SAMPUR

(Registered with Additional Registrar of Societies, Bhubaneswar Vide No. 1720-92 of 2010-2011)
Correspondence: General Seeretary, Community Centre, GA Colony, Mahalaxmi Vihar, Bharatpur, Bhubaneswar — 751029
Mail: rwagac@gmail.com

Letter No.-=-- — Date-03.09.2025

To

The Deputy Director General of Forests(c)
Ministry of Environment. Forests & Climate Change

Integrated Regional Office, A/3, Chandrasekharpur, Bhubaneswar 751 023

Sub:  Mis-use of Forest Kisam land by Bhubaneswar Municipal Corporation in
Mouza Sampur under Bhubaneswar City limit.

Sir,

We, the residents of GA Colony of Sampur and Bharatpur mouza most respectfully
put forth the following few lines for your kind intervention and necessary action.

That, more than one acre of jungle kissam land in mouza Sampur in drawing No. B-
367 (B-1, Bharatpur) under Bhubaneswar Tahasil has been illegally encroached by
Bhubaneswar Municipal Corporation for last 4-5 years for non- forest with construction of
'Micro Compost Center' { MCC) and a Foultry Feed Manufacturing company in PPP mode for
which no environmental clearance was taken neither from State Pollution Control Board nor
from Central Control Board.

That installation of a highly air and sound polluting plant by BMC along with a
poultry feed plant without proper land transfer from GA & PG Department of Govt.of
Odisha ( owner of land parcel) which falls under forest kisam plot is highly illegal in face of "
The Forest Conservation Act, 1980 and rules framed there under and an act of illegal
encroachment over Govt land.

That forest kissam land serves the Society in many ways including providing clean
and green environment to human beings as well as habitat for forest bound animals. But the
MCC Plant installed amidst a Residential area provided by Govt.of Cdisha has been
producing high level of pollution round the clock causing health hazards to nearby residents.
Earlier existing fauna have probably been disappeared.
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We, therefore most humbly, pray before you to kindly to cause an Inquiry into this
illegal installation of this polluting unit by BMC over forest Kisam Land in Mouza Sampur

( ward No.22)and direct the State Govt/ BMC to vacate the forest kisam plot to save the
environment.

With regards, Yours Sincerg\lbp o
=0 M/”"S{R 2.8

General Secretary

[ = ]

JLATION OF

 (SKMGhanty
i sis

Mob.N0.9337712466

RO RE R
~Tamei il PSS,

Copy for information to the Chairman, State Pollution Control Board, Odisha, Parivesh
Bhawan,

A/118, Nilakantha Nagar, Bhubaneswar-751012

N

" General Secretary

( S.K.Mohanty)
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RESIDENT WELFARE ASSOCIATION
OF GA DEPT. PLOTTED SCHEME, BHARATPUR & SAMPUR

(Registered with Additional Registrar of Societies, Bhubaneswar Vide No. 1720-92 of 2010-2011)
Correspondence: General Secretary, Community Centre, GA Colony, Mahalaxmi Vihar, Bharatpur, Bhubaneswar —751029.

Mail: rwagac@gmail.com

Letter No : 'ZQJZ Q‘a;)\ﬂ,/ Date: =2 ’“93 ;{ﬂ&(

AN Ceea1, 636
QIR 6G4l

Q99: QS 2Rse acarieas 26 aie afe 6AceIF oF g9 CRRIE UAREA 2Ry AEREIER
290 62900 ‘of Tsakl FI8’ AR 9@ §916 QUSRI |

ARIEQID F6IRE !
AT AR 8 PRATRRIA! AIIGY. A2ELIR GAK §OR AUCAIY SIER 2I g8 cardal 2TIR
AN6a FECIS o ZTET NsATe Fol0 Fr6e aTgan ege |
FegIea! k¢ (lka ARIPILSA RIFe TR 6 ACLVRINIT QAR RSS! ARNACE
AGE GAIAR FRUE 99 66IF g6 O ZARIA, M8l CaIF ge FRMA AARIR 6 ¥ 6alIF apy Qd
Q610 6FI8 CI ¢ 66IF 2IRda ge 2Iede @aad| €.6.9 Qo 2QEARe ‘§-m99’ (8-8, AReYR)
A}I66 Ades @ ke Zree §O6RYR, 99 FAA §e 2296 NaeYR TaTe TR FRFY N8egR 6
SIA1ge 6ARica 8ege |

felea! a9 uM@e ofia G6Ge g uBease wole G@ed §e9 (Infrastucture
Development) €l @6l @6, gRdcdsca G0n @00 xRl Q@0 @f dioicolq 28 2IQlka
FalLing, 8% 2eyed, efigeda M oF aca A ABOKIER @ gRIR AR 68 aRSYRR gRIQ §°66
0228 | AERIRaSs FUCaITe TRIR Biel NOIER geid 2Ied, e cr¢ flae a9 47 2dal gag Ie° J6a
@ GOes cAke aIRMIRIR IR gese of adged R6ed dq ARINE gEIAe IS CAFIRTOIY
6eaR efia AiA0 gAY Me1e AR Gaid 6 a9ae A cF6d oY 2IG 08 AR |

g 06R, 2REAIRe Pqica diaindiel 8 *ale Zial AsRIe AN g FAc0Rea 2INeR JRe!
6 96 RIS Toald afe | AIg Qe G0, QARUAE FAIR RS YQEAT! QIEe ATARET ale
0g¢ FQl 6060R g6 2R EAdIER QIeRin o8 ACAE| ZIR.S.aR. KACIER ANIRE AR IRIGE
aIg EMRAER SRR IR 93 SRR BINd 6aIeaIEE FFER AERH FaISRI |

'@l | oQl 2qQIcq FHIGe g8 Qarflea 36
e | 6aegim ant 8.6.9 Qe6QIcea 62166R (FrierIR)
9 | gIReral am Q0N CAINY C8AR Y&° CRIRIS 898 (FalEINR)
on | Jeor Soeng g FIacal Q6siIder 6A9Q, ¥e° 2rdae oF
¥ | 2eide aeyRed 6a4q Q00YR CEINY 63R 1Q° CRIFILS G9F (FAIMIIR)
8 | cale 289 6 ogR déqae )
9 | QY0 ARE|AR, 2REiQe eved @
9 | Cl6Qe Q6HQ SAlaRIe cRIRIS 610 4fie @8
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ARIGA 1 AGRINT YEAIFe @ 2INde PreR QEERYR 2260y §RSA X8 REYR TAEC PdM
Rcea gl QIadg 99 QRU-YEaRY T | 6aT FIdg 2Ie 2ees G679 Areeslc gl BRRER
6CISINERRIQ UGG, ASRY A6 @Q24 |

Q.

@@ ZIOEQ 2'0R6a PR OO 6aQ (Sewage treatment plant) €lel 646 YRE FaIee Al
620K6R 3.0 ZIAREe gEeRa] QEEa AR aRgde fIse gidl @fed eite ‘gq e
UGaIRed 6 QYeR [IRsR’ (MCC plant) | 4gGe BIede 680a 26 FacEa flol QIedg g
RRIREE 69 gieRda aficed Q8 @qf orl 2edaria | 604 eI @8 alklia e sd0ke
9@ 6ARI0 GG G P10 SRR 6.9.8 IR, AN AIERIAAIR LM OF (fdal 0IQ 99 o
odie) GRS Qe eaRITE! a8 geR aRa 8 J8dal fals ZIRER A°Ade aUIdIE |
PO 6O6R TN F6Y €0, 66 N 2P8 48R aFesa @ 2Rk 2'ERER STSEIR Get e
AIGe Jal RIGIQ 9@ CRKER dI 2I9E0 QAIIRE | €64 €A Pl 0doce @8 ke Zreea
genaIal aIdeq AR g6 Sa6gin a¢t aId 9FE6 PalaIR, QIR QNI ZIKEIHR IS ZTIA G2l
699 QIZI 69R AER PINIE GQZQl AAY AIRAILR SRR AAANQ 8 CLARAGER |

a9 e 2reeea AEes A6 Tt AfY FICIg RS Fakia €.6.4 fal 4.4.¢ 6aIeea
96 FI696 968 FAIE AR 2eaa JeIIR |

09 ZINER R QIgNERR I ORE Ity RIS FAIKIR Y@ JFIEee TFSl eaIaR
QY 98° I6QIR @Rl Sels TR Ge'] ZINEe FIdIR |

09 ZI0ke Zerca §QI0 desadn aie A8IGe gal ofiq edare Qaldia QIR 48 RIS
29190 @QUAIR |

geld 2Ied Qosale arg gF ZINEe 2o ZINde ROKING Qe Zidalde ga drge,
201g2l, QI9ge 99 Zrera eRRINeeal Rl SN AME 629, WEka G Q|

gal 6 qFlea 98e
o)
UL gD

u

PRESIDE

RESIDENTS
G. A. DEP
BHARATPUR

pO: BHARATPUR BHUEA

A

NT

WELFARE ASSOCLAﬂON
TT PLOTTED SCHEME
& SAMPUR

\ESWAR-TS10



ENGLISH TRANSLATION 5C;)F ANNEXURE-5

Hon'ble Chief Minister, Odisha Date: 23/10/2025

Bhubaneswar- Odisha

Subject: A humble presentation regarding the 'anti-people's decision' in which
some land meant for public interest in residential areas was transferred for

other purposes in the previous government's period.
Dear Sir

With a thousand bows to your honest and public-beneficial governance, we
present the following facts regarding the injustice done to us in the above matter

for your informed judgment.

Sir, In 1989, the Public Administration Department has allotted 77 plots to high
income groups, 858 plots to middle income groups and 46 plots to other
categories through lottery in the presence of applicants. This residential plot,
inscribed in the 'B-367' (B1, Bharatpur) plan approved by the BDA, is located at
Bharatpur and Shamapur Mouza near Bharatpur Reserved Forest under ward

No. 22, Bhubaneswar.

Sir, the land owners have been charged for the residential land and additional
charges for infrastructure development however even after passage of 35 years
the land owners are deprived of such infrastructure. It is pertinent to mention
here for your consideration that the said scheme came into force in the year
1989 and before and after the scheme many people have purchased many lands
in different parts of Bhubaneswar but the General Administration department
has not charged any additional charges for the infrastructure development from

those land owners.

Therefore, all the plots mentioned below as shown and reserved in the approved

plan are reserved for the benefit of the beneficiaries and the general public. But
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unfortunately, the Public Administration Department has unilaterally used some
of the plots which were earmarked for public use for other purposes. A detailed
list of the same as per the information received by the Public Administration

Department through RTI is mentioned below for your reference.

S1 No. | Plot determined by sequence map Current status

1 Petrol pump Hotel with the help of
B.D.A (under
construction)

2 Primary school Bharatpur Police station

and lokayukta building

(under construction)

3 Sewerage treatment plant Micro composting center

and illegal basti (slum)

4 Regional community center Bharatpur Police station
and lokayukta building

(under construction)

5 Post office and high school B.D.A park

6 Electric substation [llegal Bajarangi Basti

7 Market complex Under construction
lokayukta building

Sir, this Government allotted Residential Area, 1s located far from Bhubaneswar
city and near Bharatpur Reserve Forest, hence we kindly request you to provide

the following facilities at earliest.

1. In this residential area, where the place was earmarked for a sewage treatment
plant, BMC has forcibly established several "micro Composting centers" (MCC
plants) without complying with the statutory guidelines. Since these are very
close to the residential area, the smell they are creating in the entire area is

unbearable. Therefore, it should be immediately removed and a dedicated plot
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should be reserved under the Schools and Public Education Department to set
up a Central School or a National level D.A.V School, SAI International
School (from Nursery to +2).

2, It is unbelievable but true that by some unseen force, the land allotted for a
petrol pump in this residential area has been taken for a hotel. Therefore, instead
of that land, another plot should be secured for a petrol pump on the main road
of the said residential area, so that all the residents of the area and all the
vehicles travelling to Cuttack through that road can be free from the problem of

fuel congestion.

3.An order should be issued to vacate the land earmarked for a market complex
in the said residential area and construct a market complex by the BDA or PPT

mode.

4. The land earmarked for the Hospital should be free from encroachment and a
Hospital should be constructed over the said land and the land should be
transferred in favor of the Health and Family Welfare Department.

5. Land designated for electricity substation in the residential area to be de-

encroached and transferred to the State Power Department

There is no doubt that all the above facilities will prove to be a blessing for the
residents of the surrounding villages like Shampur, Andharua, Daspur, etc., in

addition to the allotment recipients of the Residential area.
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File No-GAD-CA4-RTI-22/2024

FNN

foint Di!cctoﬂ}fl states LUILLﬂddmondl Sr‘cretarg to Govt,

Kind orders on the above file at Page 4N,

This report is regarding present statys of seven patches of land
¢armarked for social facilities spaces in residential lay out plan for
Bharatpur B-1 in drawing no-B/367. The informat:on sought by the
RTI applicant is not available in the compile form.However it is
ascertained from the drawing map and’ ﬁeld ‘that following
Organisations/Institutions are funcuomng over the earmarked
patches of Pand in drawrng no- 9/367 of Mouza-Bharatpur/Sampur

e et et s et
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THAT THE BELOW ATTACHED PHOTOGRAPHS SUGGESTS THE
RESPONDENT NO.1 HAS ILLEGALLY CONSTRUCTED MCC WITHIN
THE RESODENTIAL AREA.




10/29/25, 9:21 AM

Print RTI Application

Govt. of Odisha:: Central Monito@@lechanism for Right to Information [RTI CMM V-3.0]: Pages

ANNEXURE-8

FORM - A

See Rule - 4 (1)

Application for Information under section 6 (1) of the
Act

To | | |
The Public Information Officer
Housing and Urban Development Department, Odisha
Il “Full name of the applicant “Rabindranath Sar ’
Iz “Name of the Father / Husband “Late Lokanath Sar }
Is “Pemranent Address “Plot N0.962, GA Colony,Bharatpur }
I4 “Particulars in respect of Identity of the applicant “Adhar Card No - (281561636025) }
Is “Particulars of Information solicited “ ’
|(a) ”Subject matter of information “§g;vrage infrastructure, B-1 Bharatpur Drawing - l

|(b) ||The period to which the information relates

to

(c)

Specific details of information required

1. Was BDA entrusted with the task of
infrastructure development in B1-Bharatpur, B-
367 drawing falling in Bharatpur & Sampur
Mouza under Ward No.22 in Bhubaneswar?

2. If, YES, then what were the Infrastructures
developed by BDA in B1-Bharatpur,Drawing B-
367 for Sewerage System?

3. Has BDA completed Sewerage Treatment Plant
as in B-367?

4. Has BDA dug a big Pond like structure in the
earmarked space in B-367 Drawing for
establishment of Sewerage Treatment Plant?

5. If YES, what were its dimension and the reason
behind incompletion?

https://rtiodisha.gov.in/Pages/applicationStatus

12
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10/29/25, 9:21 AM Govt. of Odisha:: Central Monito@@/lechanism for Right to Information [RTI CMM V-3.0]: Pages

L | |
(d) i\zl;eétrlgzrn information is to be sent by post or received Email (rabi2157@gmail.com)
L | |
l(e) |[Contact No. 18763004896 |
L | |
|(f) ||Incase by post (ordinary, registered or speed) || |
L I |
6 Address to which Information will be sent & in which |[Plot No0.962, GA

form Colony,Bharatpur,,,Khordha,Odisha
Ll I |
|7 ||Has the information been provided earlier? ||NO |
L | |
] [s this information not made available by the Public NO

authority?
Ll I |
9 Is this 'information not made available by the Public YES

authority?
L | |
|10 ||Have you deposited application fee? ||NO |
L | |
1 Whether belongs to BPL category, have you furnished NO

the proof of the same?
[12 || Application Date 103/10/2025 |
|Place : Plot N0.962, GA Colony,Bharatpur || Full Signature of the applicant |
IDate : 29/10/2025 | Address |

NOTE:- In view of the orders of the Hon'ble High Court, Orissa and orders of the Odisha Information
Commission the existing practice of submission of print out Hard Copy of the Online filed RTT Application &
Appeal by the citizen to the concern Public Authorities PIOs & FAA is withdrawn with immediate effect from
the RTI online application (www.rtiodisha.gov.in) and also from the appeal facility for the citizen.

https://rtiodisha.gov.in/Pages/applicationStatus 2/2



10/29/25, 9:40 AM

Print RTI Application

Govt. of Odisha:: Central Monito@QAechanism for Right to Information [RTI CMM V-3.0]: Pages

FORM - A

See Rule - 4 (1)

Act

Application for Information under section 6 (1) of the

3 15 (3153

To | | |
The Public Information Officer
Bhubaneswar Municipal Corporation, Odisha
Il “Full name of the applicant “SOMYA SUMAN ’
Iz “Name of the Father / Husband “Rabindranath Sar }
I3 “Pemranent Address “C-503,Krishna Tower,Nayapalli,Bhubancswar }
I4 “Particulars in respect of Identity of the applicant HPAN Card No - (CXRPS2652E) }
Is “Particulars of Information solicited “ ’
| (@) ”Subjec ¢ matter of information “MCC at GA Colony, B1- Bharatpur in B-367 l

Drwaing

| |

|(b) ||The period to which the information relates

| to |

| |

(©)

Specific details of information required

1. The Solid Wastes brought by Bhubaneswar
Municipal Corporation to the Micro Composting
Centre(MCC)/Plant for processing at GA Colony,
Bharatpur; Dist.Khordha are from which
localities.

2. Do the Solid Waste collected regularly for the
MCC Plant at GA Colony, Bharatpur are of
domestic wastes or commercial wastes or both?
3. How much Solid Waste is collected per day for
the last One Year? I may be supplied with data as
recorded at plant site ward-wise and date wise?

(d)

in person

Whether information is to be sent by post or received

Email (somya.suman@gmail.com)

https://rtiodisha.gov.in/Pages/applicationStatus

12



10/29/25, 9:40 AM Govt. of Odisha:: Central Monito@@lechanism for Right to Information [RTI CMM V-3.0]: Pages

L | |
l(e) |[Contact No. 17608854945 |
Ll I |
|(f) ||Incase by post (ordinary, registered or speed) || |
Ll I |
6 Address to which Information will be sent & in which [|C-503,Krishna

form Tower,Nayapalli,Bhubaneswar,,,Khordha,Odisha
L I |
|7 ||Has the information been provided earlier? ||NO |
Ll I |
2 Is this information not made available by the Public NO

authority?
L | |
9 Is this ‘information not made available by the Public YES

authority?
Ll I |
|1O ||Have you deposited application fee? ||NO |
L | |
1 Whether belongs to BPL category, have you furnished NO

the proof of the same?
[12 ||Application Date 103/10/2025 |
|P1ace : C-503,Krishna Tower,Nayapalli,Bhubaneswar || Full Signature of the applicant |
IDate : 29/10/2025 I Address |

NOTE:- In view of the orders of the Hon'ble High Court, Orissa and orders of the Odisha Information
Commission the existing practice of submission of print out Hard Copy of the Online filed RTI Application &
Appeal by the citizen to the concern Public Authorities PIOs & FAA is withdrawn with immediate effect from
the RTI online application (www.rtiodisha.gov.in) and also from the appeal facility for the citizen.

https://rtiodisha.gov.in/Pages/applicationStatus 2/2



Py INEXLIRE-Q
WARD | Househ Total Population OU4sc Population i i "’S‘i’“c_)puﬁtion
NO. old Total Male | Female Total Male | Female Total Male | Female
1 517 12378 7745 4633 267 126 141 8898 5620 3278
2 2708 13482 7743 5739 628 318 310 1036 511 525
3 3020 13110 7004 6106 649 345 304 606 323 283
4 3476 16185 8183 8002 3422 1735 1687 282 87 195
5 3298 13637 7318 6319 1027 517 510 695 348 347
6 1964 13547 6757 6790 460 236 224 554 261 293
7 3420 13698 7188 6510 824 425 399 739 383 356
8 3575 13529 7172 6357 628 324 304 839 441 398
9 3328 13932 7302 6630 1128 561 567 1529 779 750
10 3433 13540 7430 6110 2023 1042 981 723 390 333
11 2930 11834 6235 5599 1076 563 513 919 464 455
12 3227 13243 7454 5789 1336 754 582 832 444 388
13 3516 13287 7002 6285 1243 690 553 959 480 479
14 3255 13522 7086 6436 1321 693 628 821 411 410
15 2925 11528 6319 5209 1222 701 521 810 438 372
16 3163 11404 6069 5335 952 512 440 1984 976 1008
17 2786 12238 6334 5904 1963 1056 907 1365 708 657
18 2944 13094 6957 6137 1185 615 570 210 108 102
19 3517 14071 7505 6566 483 262 221 502 247 255
20 3385 11677 6267 5410 971 527 444 1568 812 756
21 3257 11320 5930 5390 1283 673 610 1714 871 843
22 3207 13568 7026 6542 2894 1451 1443 551 287 264
23 2545 12240 6206 6034 1312 649 663 655 351 304
24 3331 13636 7127 6509 571 283 288 453 231 222
25 3207 13508 7068 6440 569 306 263 322 172 150
26 3620 12167 6516 5651 1479 792 687 1165 616 549
27 2958 12039 6293 5746 820 425 395 290 140 150
28 2704 12230 6386 5844 1025 559 466 1654 881 773
29 2796 11518 6115 5403 1198 635 563 430 217 213
30 2850 12220 6348 5872 441 234 207 470 226 244
31 2947 11633 6328 5305 803 421 382 107 54 53
32 2518 11280 5851 5429 701 326 375 28 14 14
33 2993 12453 6754 5699 517 299 218 197 119 78
34 3375 13013 6854 6159 1108 568 540 319 160 159
35 3422 14130 7436 6694 1392 741 651 274 146 128
36 2744 11509 6058 5451 1783 929 854 851 442 409
37 2831 11679 6079 5600 737 366 371 403 205 198
38 2912 11916 6118 5798 694 346 348 113 55 58
39 3148 12716 6734 5982 587 320 267 249 135 114
40 2808 13179 7069 6110 1621 853 768 594 332 262
41 3161 13525 7224 6301 1088 557 531 136 78 58
42 3438 13272 6951 6321 1596 792 804 72 40 32
43 3241 13773 7265 6508 710 355 355 118 58 60
44 2958 12091 6549 5542 1007 543 464 33 18 15
45 2749 11376 6023 5353 386 208 178 256 129 127
46 2773 11804 6128 5676 1843 971 872 281 133 148
47 2850 11638 6174 5464 1092 575 517 499 245 254
48 2767 11369 5855 5514 1099 581 518 574 287 287
49 2739 12605 6897 5708 827 440 387 657 462 195
50 2698 11795 6379 5416 771 424 347 133 87 46
51 2904 12138 6519 5619 881 462 419 602 311 291
52 2791 10805 5668 5137 864 451 413 214 119 95
53 2763 13923 7155 6768 2992 1493 1499 147 71 76
54 2539 13318 7032 6286 556 291 265 50 24 26
55 2944 11398 5904 5494 655 335 320 166 119 47
56 2855 11228 5853 5375 856 447 409 373 158 215
57 2943 11325 6009 5316 449 245 204 103 62 41
58 2793 11998 6282 5716 322 170 152 62 31 31
59 2545 11426 5899 5527 345 174 171 10 6 4
60 3310 15459 8045 7414 517 268 249 65 33 32
61 3269 13522 6987 6535 1050 535 515 53 22 31
62 2813 10979 5736 5243 824 432 392 206 94 112
63 2979 12241 6458 5783 647 338 309 215 116 99
64 2093 11236 5740 5496 888 349 539 397 194 203
65 2823 12055 6420 5635 437 225 212 62 35 27
66 2657 11707 6024 5683 1168 597 571 50 23 27
67 2706 11938 6264 5674 1308 673 635 130 67 63
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65 ANNEXURE-10

REPORT OF THE COMMITTEE BEFORE THE HON'BLE NATIONAL
GREEN TRIBUNAL EASTERN ZONE BENCH, KOLKATA IN THE
MATTER OF ORIGINAL APPLICATION NO. 21/2024/EZ

1. Background:

The present Original Application is being taken up suo-motu on a complaint submitted by one
Smt. Haripriya Patel stated to be residing at 106, Lumbini Enclave Chandrasekharpur near Care
Hospital, Bhubaneswar-751021, Odisha, bringing to the notice of the Tribunal an article
published in 'the Times of India’ on 15.12.2023 under the heading "Stench from a garbage dump
at TTS a health hazard: Experts",

Hon'ble NGT has passed an order on 31.01.2024, the relevant portion of which is reproduced

as under:

"In order to elicit the veracity of the allegations made, we deem it appropriate lo constitute a

Jact-finding Committee comprising of the following Members. -

i.  Senior Scientist, Odisha State Pollution Control Board.
ii.  Senior Scientist, Central Pollution Control Board, and
iit.  Senior Scientist/ Environmentalist, Bhubaneswar Municipal Corporation,

Bhubaneswar

T'he Committee shall inspect the site in question and submit its Report within four weeks on

affidavit regarding the allegations made.

The Odisha State Pollution Control Board shall be the Nodal Office for all logistic purposes

and for filing the Report of the Committee on affidavit within four weeks."

2. Constitution of Committee

In compliance with that following committee is constituted:

i.  Dr. Binod Bihari Dash, Additional Chief Environmental Scientist, State Pollution
Control Board, Odisha

il.  Abhijit Pathak, Scientist 'D', Central Pollution Control Board, Regional Directorate
Kolkata and

= 9 &%/ AN
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iii.  Dr. Manoranjan Sahu, Deputy Commissioner, Bhubaneswar Municipal Corporation,

Bhubaneswar.

The members of the committee had a meeting on 24.02.2024 at the BMC office, Bhubaneswar,
followed by a visit to the site in question and other MSW management sites in Bhubaneswar
city. A list of participants who attended the meeting and field visits is given in Annexure I and

Annexure I1.

The members of the committee met again on 25th February to finalize the fact-finding report.

The List of participants who attended the meeting Annexure I11.

3. About Bhubaneswar Municipal Corporation (BMC) and its responsibility in
Waste Management

Bhubaneswar Municipal Corporation (BMC) which was constituted in the year 1948 as a
Notified Area Council became a Municipality in the year 1979 and finally was declared as a
corporation in the year 1994. The area of BMC is spread over 200 sq. K.M. which is divided
into 3 Zones (South East, South West & North) and further subdivided into 67 municipal wards.

BMC is responsible for city sanitation and hygiene to provide end-to-end sanitation services
from collection of solid waste from doorsteps and streets till its scientific disposal. As per Solid
Waste Management Rules 2016, BMC is also responsible for management & disposal of
Construction & Demolition wastes, street sweeping wastes, horticulture wastes. desilting

wastes generated from drain cleaning in addition to domestic dry and wet wastes,

4. Solid Waste Generation Potential in Bhubaneswar Municipal Area

As per the 2011 Census, the population of the city is 8,86,397, the census data for 2021 is yet
to be published and therefore, it is estimated that the population under BMC Jurisdiction is
anticipated to be approximately 13 lakhs at present and being the capital city of the State. the
daily influx of floating population is estimated to be around 2 lakhs thereby leading to

approximately 15 lakhs waste generators.

The current potential generation of Municipal Solid Waste in 67 wards of BMC is
approximately 800 tonnes per day (800 TPD). The wet waste is approximately 384 Metric

tons/day of the total mixed waste and dry waste is 416 Metric tons/day.

et bt Qo
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5. Present Management Practice of Municipal Solid Waste in Bhubaneswar:

The Government of Housing & Urban Development Department, Odisha issued a Standard
Operating Procedure (SOP) envisaging a unique Decentralized Waste management model by
involving community participation and empowerment of Women Self Help Group (SHG)
members. As per the Standard Operating Procedure, the ULB have its own fleet of vehicles
equipped with separate compartments for segregated collection of dry and wet waste. Members
of SHGs are responsible for Door to Door collection of segregated waste and transport the same
to a Micro Composting Centre (MCC) and Material Recovery Facility (MRF). In Bhubaneswar
city, there are 22 such "Wealth Centres" where both MCC and MRF coexist. In addition to
these, there are independent MCCs (14 nos.) in addition to the 22 MCCs existing at "Wealth
Centres". At these centres segregated wet waste goes for Composting at MCC and dry waste is
sorted into various categories and further channelized to recyclers directly or through
authorized intermediaries. It was stated that each MCC and MRF shall have maximum
throughput capacity of 5 TPD which is entirely being operated and managed by the SHG
groups. Total installed capacities to handle 110 TPD (Tonne per day) MRF and 180 TPD MCC

in wealth centres.
A. Collection and Transportation of Wastes:

In order to ensure door-to-door collection of the MSW generated in the city, BMC has currently
engaged 435 nos. specially designed Light Commercial Vehicles and 55 nos. Battery Operated
Vehicles have separate compartments for segregated collection of dry and wet waste. In
addition to these, 200 manual push carts are also engaged for door-to-door collection of
segregated waste where access to narrow lanes, and by-lanes in residential areas by
LCVs/BOVs is not possible. The transport activity from households to treatment facilities is

being managed through the involvement of seven (7) NGOs.

The door-to-door collection efficiency is more than 90% whereas the source segregation
efficiency is around 50%-60% as reported by BMC. The optimum processing efficiency of
Municipal Solid Waste can be achieved by proper segregation of Municipal Solid Waste at the
source of generation. In order to ensure source segregation and to inculcate the habit of source
segregation in the citizens of Bhubaneswar BMC has taken several initiatives which are as

follows:
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Engagement of 4 nos. Swachha Sathis in each ward for day-to-day awareness by
reaching out to the households daily. The performance effectiveness of the awareness
campaign is being assessed and monitored.

The door-to-door collection vehicles were specifically designed with separate
compartments and signages were fixed in each vehicle to generate awareness of source
segregation.

All the vehicles are equipped with a public address system (Mike) to request and make
the citizens aware to provide segregated waste i.e., wet & dry waste. The vehicles are
continuously playing jingles and songs to attract, convince, and request the citizens to
provide segregated waste on daily basis while executing the door-to-door collection
activities.

Several other methods of IEC campaigns such as meetings, rallies, door to door
campaigns are being organized by BMC from time to time to inculcate behavioural

changes in citizens to enhance collection & segregation efficiency to 100%.

The segregated waste is transported to the Decentralized Wealth Centres established in
different wards of the city. The available waste treatment facilities are tagged with
designated wards (in group or individual) in such a way that the collected waste can
reach the respective designated wealth centre (Consisting of Micro Composting Centre
& Material Recovery Facilities MRF) or standalone Micro Composting Centre (MCC)
for their scientific disposal within the stipulated time. The list of Material Recovery
Facilities (MRF) & Micro Composting Centre (MCC) in municipal jurisdiction is given
in Table 1 & Table 2:

Table 1: Ward wise Designated MRF Operated by BMC
SLNO | ZONE NAME OF MRF WARDS TAGGED | CAPACITY (TPD)
1 TTS Sainik School 12,17 5
2 TTS Sainik School 25,27 5
3 Gadakana 9,11 5
NORTH
4 Kanan Vihar 23 5
5 Prasanti Vihar 1,6 5
6 Naharakanta 4 5

2
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SL NO | ZONE | NAME OF MRF | WARDS TAGGED | CAPACITY (TPD)
7 Pandra 18,19 5
8 Hatiasuni 7,13,16,20,21,26 5
9 Palasuni 5,10 5
10 Niladri Vihar 8.14 5
11 Nicco Park 28,29.35.36,41 5
12 Unit | 40,53 S
13 Badagada 43,4445 5
14 Sg :;H Basuaghai 30,34,58.59 5
15 Laxmi Sagar 31,32,33,42 5
16 Lingaraj ROB 54,55,60,61,67 5
17 Mabhinsakhal 56,57 5
18 Bharatpur 22.23,24.49 5
19 Pokhariput 46.51,52,62,63 5
20 Sv(aggf Baramunda 15,50 5
21 Bhagawanpur 64,65.66 3
22 Unit 8 394748 5

110

Table 2: Ward wise Designated MCC Centres
SL. No. | Zone | Functional MCC Wards Tagged Capacity (TPD)

. WESRE |~ am ;
2 Pandara 18 &19 5
3 North Niladri Vihar 8. 14 5
- Kanan Vihar 23 5
5 Prashanti Vihar 1&6 5
6 Naharkanta 4 5

P2

5
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SL. No. | Zone | Functional MCC Wards Tagged Capacity (TPD)
4 Gadakana (TTS 9& 11 5
Front)
8 Hatiasuni
16,20,21, 26,7 & 13 10
Pl Hatiasuni
10 Palasuni 5&10 5
11 Nicopark -36 36 5
12 Nicopark -28 &29 28,29 5
13 Nicopark -35 35 5
Laxmisagar -
14 32,33 32&33 5
15 Mahinsakhala 56 & 57 5
16 Badagada 44 5
17 Basuaghai 59 5
E South Badagada 43 & 45 5
East
19 Laxmisagar-31,42 31 &42 S
20 Nicopark 41 5
2] Unit-1
40 & 53 10
22 Unit-1
23 Basuaghai 58 5
24 Basuaghai 30,34 5
25 Lingaraj ROB
54,55,60,61,67 10
26 Lingaraj ROB
27 Unit -8 47, 48 5
28 Unit -8 39 5
29 South Baramunda 50,15 5
30 West Bharatpur 23 & 49 5 T
31 Bharatpur 22 & 24 R il
32 Pokhariput 51 &52 3

@)
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SI.No. | Zone | Functional MCC Wards Tagged Capacity (TPD)
33 Pokhariput 62 5
34 Pokhariput 46 & 63 5
35 Bhagbanpur 64 & 66 5
36 Bhagbanpur 65 5
Total 180 |

B. Activities performed in Wealth Centres

i) Micro Composting Centre:

Y

Segregated wet waste collection from door steps.

Unloading of Wet Waste at MCC

Secondary sorting of dry components by Swacch Karmis
Shredding of Wet Waste mixed with EM Solution and Rice husk
Shredded waste put into pit

G A

Turning of waste for aeration every 3-4 days

YV NN

Degraded waste in 42-45 days.

Y

Drying of degraded waste

Y

Sieving of waste

Y

Retrieving of compost

Y

Packaging and releasing to market for sale

The wealth centres are operated by Women SHGs daily for the recovery of compost,
Recyclables, and Refuse Derived Fuel (RDF) materials. The compost is collected and
packaged in different-sized bags as per the requirement of the customer and sell under
the brand name of "Mo Khata" (My Fertilizer) to various downline departments and
other customers. The detail of sale records of "Mo Khata" produced from waste to
wealth (165.125 Tonnes) during 01.01.2023 to 31.12.2023 is given below:
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Table-3 Sale Records of “Mo Khata”

Mo Khata
St Name of the line Dept. / Local sale Compost Sold
No (MT)
EO, Nayagarh (Asst. Horticulture Nayagarh & Nuagaon 33.125
1 | Block) y
2 | Revenue Officers Training Institute (ROTI) 0.5
3 | Environmental Officer, BMC 11.84
4 | Bhubaneswar Development Authority I
5 | OFDC LTD, Patnagarh 10
6 | The Forest range Officer, Bhubaneswar 2
7 | Sericulture, Bhubaneswar 222
8 | Revenue Officers Training Institute (ROTI) 0.3
Total Local sales through KIOSK from 01.01.2023 to 84.16
9 |31.12.2023 '
Total 165.125

It indicates that the demand of “Mo Khata” is highest in local market through Kiosk, hence

the waste generators themselves are now interested to use their own waste promoting circular

economy.

ii) Material Recovery Facility:

74

Segregated dry waste collection from door steps
Unloading of dry Waste at MRF

\I

Y

Sorting of recyclables
Bailing of recyclable material and stacking

Lifting by Authorised channel partners for sale to recyclers

YV ¥V V¥

Non-recyclable materials transportation to Cement Factory kiln

The recyclables wastes generated through manual sorting of dry waste in Mills are sold
through (4) four authorized recyclers. BMC has fixed the rates for each type and agreement

has been executed with them.




/3

Recyclable wastes processed at MRF's and sold during the period 01.01.2023 t0 31.12.2023
is 3309.055 MT and BMC has earned Rs. 2,42,55,982/- as wealth from waste. The detail sale
record of recyclable wastes as below:

Table-4: Sale of Recyclables with Quantity from MRF

(Period Jan, 2023 to Dec, 2023)

SI. No | Month Quantity (mt) Amount (Rs.)
1 Jan 95.635 422434
2 Feb 162.92 652090
3 Mar 265.41 1032162
4 Apr 281.41 2475835
5 May 310.62 2517551
6 Jun 243.87 2156494
7 Jul 233.73 2267913
8 Aug 349.29 2764128
9 Sep 301.92 2541138
10 Oct 340.63 2880118
11 Nov 372.28 2323235
12 Dec 351.34 2222884

Total 24255982

C. Handling & disposal of treated dry wastes as Refuse Derived Fuel (RDF):

For safe and useful disposal of RDF generated from the waste treatment facilities, BMC
has an MoU with M/s Dalmia Cement (Bharat) Limited, Rajgangpur, where. it is
disposed through Co-processing in cement Kilns. (4nnexure IV Copy of MoU).

D. Management of Inert Wastes

The Solid wastes (mostly inert) generated from other allied activities i.c. Street
Sweeping, C & D wastes Bhubaneswar Municipal Corporation has a mechanism to lift
and dispose of the same through low-lying land filling. Drain de-silting and cleaning

mucks are dried at TTS and finally disposed through filling the low-lying land areas.

— U &
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Horticulture wastes: The horticulture waste generated in the city are taken to TTS
and composted with wet wastes.

Unsegregated Wastes

The Challenges with handling and disposal of unsegregated or poorly segregated mixed

waste are taken care of at TTS for further processing.

. Management of Carcasses/Dead Animals

BMC has adopted a dedicated separate collection mechanism in the city for handling
carcasses (dead animals) for which specifically designed vehicles are engaged. These
specific vehicles collect dead animals/carcasses and transport them to a designated
burial site at Jamukoli for their disposal as per standard practice prescribed by CPCB.
A quick response team has been constituted and operates under the Administrative
Control of the City Health Officer for this purpose. The entire process of dead
animal/carcass disposal activities is monitored by City Health Officer and his team on

daily basis.

Management of Sanitary Waste

BMC has waste collection Vans where citizens are requested to drop sanitary waste in
plasma separate compartments demarcated. BMC has a plan to install plasma-based
sanitary waste disposal facility; however sanitary wastes are presently dried with RDF

at TTS and sent to M/s. Dalmia Cement (Bharat) Ltd. for co-processing in cement kiln.
Industry Waste

There are four (4) nos. of Industrial Estates under the jurisdiction area of Bhubaneswar
Municipal Corporation (BMC), namely Mancheswar IE. Chandaka IE. Rasulgarh IE
and Bhagwanpur IE.

The total quantity of municipal solid wastes generated from these four (4) Industrial
Estates (having 935 working units) is estimated to be about 4.48 MT/day. At present
BMC is collecting the Municipal Solid Wastes daily with its existing infrastructure and
manpower without collecting/charging any user fee. Now BMC has planned to collect

user fee from these industrial units and a MoU is under preparation.

Pt b Qe
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J. Hotel and Restaurant waste

The waste generated by hotels and restaurants is being collected by BMC on daily basis

in a segregated manner and process through the existing facilities.

K. Market Complex waste

The waste generated from the market complexes is being collected by BMC on daily

basis in a segregated manner and process through the existing facilities.

6. Legacy Waste in Bhubaneswar and its Management:

As directed by Hon'ble NGT in the matter OA 606/2018 dated 31.05.2022 addressing
two specific issues Solid waste management and Sewage management. BMC has
initiated many steps. On Dtd. 16.01.2019 in the matter OA 606/2018. it was further
specifically directed to all states and UTs to ensure proper collection, transportation,
and processing of Municipal Solid Waste including commencement of Bid—mining of

Legacy Wastes for land reclamation and scientific disposal of waste

Earlier BMC used to transport waste from primary collection centers (bins, dhalav, vats)
to Dharuthenga village for permanent open land disposal. In addition to that BMC has
a Temporary Transfer Station (TTS) Gadakana village, which is inside the municipal
boundary. Being a temporary site (TTS) at Gadakana should not accumulate waste as

legacy waste.

Due to public agitation and protest to allow fresh waste at Dharuthenga, Bhuasuni site,
TTS had no option left except the accumulation of waste, which was the main reason
for attracting the Media and finally the present suo-moto case OA 21/2024 was taken
up by Hon'ble NGT.

a) Legacy Waste at TTS, Gadakana

Quantity of Legacy Wastes accumulated in TTS site since the Bhuasuni, Dharuthenga
site has seen stopped accepting waste was 1,01,165 Metric ton as on Dtd. 05.11.2023.
As TTS is presently operating and accepting solid waste collected by BMC, which are
in excess to the collective capacity of wealth centres, about 510 tonnes per day waste
is reaching TTS on daily basis. Therefore, the total estimated waste reached including
legacy waste of 1,01,165 tonnes since 05.11.2023 till the day of inspection is

approximately 1,36,355 tonnes at TTS.

S PN e ]
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Since (05.11.2023) BMC has started operation of biomining and wealth centre at TTS
about 1,32,950 tonnes of waste have been processed in 69 days (till day of inspection).
Total 93,065 tonnes of RDF recovered and out of which 37.000 tonnes have been
despatched to M/s Dalmia Cement (Bharat) Ltd., Rajganpur for co-processing in
cement Kiln. Processed RDF remained at site is about 56,065 tonnes. Balance legacy
waste (3405 tonnes) is yet to be processed simultaneously with daily collected waste
(510 TPD). Temporary accumulation of wastes at TTS was stopped since 13.01.2024,
Daily wastes being received are processed by windrows composting and making RDF

for final disposal through co-processing in cement kiln.

b) Legacy Waste at Bhuasuni, Daruthenga site

Since 17th May 2023 the transportation and dumping of waste at Bhuasuni, Daruthenga
site has been completely stopped. The estimated legacy waste deposit to be processed
for biomining at Bhuasuni site is about 16,00,000 tonnes. For Bio-mining of the existing
dumpsite the tender was finalized at a cost of Rs. 103.00 crores approximately and the
agreement was executed with the private agency on Dtd. 23.02.2022 however, the
execution of the contract was deferred due to agitation of the local public who were
impressing hard upon complete stoppage of dumping prior to execution of the same.
Finally, for the development of the infrastructure facility and commencement of the
contract, the work order was issued on 15th October 2023 for Bio-mining activities at
Bhuasuni site. The time frame for completion of bio-mining activities are as follows:
(Annexure-V, Copy of Work Order).

Table-5: Schedule of Bio-mining Activity

S.N. Activity to be completed Time Period for Completion
01 To dispose of 23% of 16 Lakhs MT from Within 10 months of Signing

Bhuasuni Dumpsite of Agreement.
02 To dispose of 54% of 16 Lakhs MT from Within 21 months of Signing

~ | Bhuasuni Dumpsite of Agreement,

To dispose of 85% of 16 Lakhs MT from Within 30 months of Signing
03 : 3 :

Bhuasuni Dumpsite of Agreement.

To dispose of 100% of 16 Lakhs MT from Within 36 months of Signing
04 : :

Bhuasuni Dumpsite of Agreement,
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The Commencement of bio-mining activity at Bhuasuni site was started from 15th Oct,

2023 and the quantity of waste processed till 9th of February. 2024 is given as follows:

Table-6: Processing of Legacy Waste at Bhuasuni site

Input (In ton) Output Calculation
Ground
Legacy | Bio-soil Inert RDF | Moisture ‘
Year & Month | waste | @0%) | co%) | asw) | ao%) (';°/s‘) |
October,2023 10299 | 4119.60 | 3089.70 | 1544.85 | 1029.90 | 514.95
November,2023 | 12107 | 4842.80 | 3632.10 | 1816.05 | 1210.70 | 605.35
December,2023 | 59785 | 23914.00 | 17935.50 | 8967.75 | 5978.50 | 2989.25
January,2024 68145 | 27258.00 | 20443.50 | 10221.75 | 6814.50 | 3407.25
February,2024
3.82
(till 9% Feb) 20076 | 8030.56 | 6022.92 | 3011.46 | 2007.64 | 1003.82
Total 170412 | 68164.96 | 51123.72 | 25561.86 | 17041.24 | 8520.62

The disposal of Bio-soil/Good earth, RDF and Inert waste by the agency at Bhuasuni

site is given as follows:

Table-7: Disposal of Bio-soil, Good Earth & RDF

Year & Month Inert Bio-soil C&D RDF
October, 2023 0 0 0 0
November, 2023 2137.12 1090.06 0
December, 2023 6405.98 4806.3 0 759.81
January, 2024 9745.68 7732.03 104.63 1001.75
Zfﬁr;f;"gég;’z“ 1002.72 1037.28 68.25 267.66
Total 19291.5 14665.67 172.88 2029.22

Pt o
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7. Salient Observations of the Fact-finding Committee

a)

b)

<)

d)

g)

h)

i)

The Committee has estimated legacy waste at TTS, Gadakana as 1,01,165 Metric ton
as of 05/11/2023, which was almost double the quantity (54,000 tonnes) reported in the
Newspaper on dtd. 15.12.2023 in “The Times of India”.

The distances from TTS to nearby reputed schools reported in this news item were
aerially measured using Google Earth and found that Kendriya Vidyalaya is situated at
above 1578 meters away, and the Sainik school is at about 208 Meter away from TTS
waste processing site (Annexure VI).

The committee has inspected the Wealth Centres and observed that composting and
MRF operations are being routinely performed and no objectionable storage of waste
was found or obnoxious odour felt at these sites.

The present scenario at TTS compared to the picture portrayed in the petition and News
reports has been improved as observed by the Fact-finding committee members. As
reported and revealed from records since the waste processing at TTS commenced,
about 1,32,950 tonnes of waste got processed; however, 56,065 tonnes of processed
RDF are still lying at the site which is supposed to be sent to M/s Dalmia Cement
(Bharat) Ltd. for co-processing (Annexure VII).

Only 3405 accumulated tonnes of waste and daily waste inflow are to be processed at
TTS.

Newly introduced two (2) line Trommels (40 Tonne/hour each) and three Terex
machines (50 Tonne/hour each) operated since December Ist, 2023 have changed the
scenario at TTS. BMC has a plan to augment capacity further. (Annexure VIII).
Optimum use of inoculum and deodorant was observed and the odour intensity was
bearable at the site.

The committee observed that everywhere the labours and workers were wearing PPEs
and Safety Gear.

It was observed by the committee that the concrete floor developed to process wastes
with respective machinery has issues in design to collect expected leachates from the
waste during processing and drying. BMC may be advised to look into the matter and
modify the civil design having garland drains all around and parallel drainage
connected to Garland drain finally leading to a leachate collection pit,

The Fact-finding committee also visited the old dump site at Daruthenga, Buasuni.

BMC has awarded the contract for biomining with a set target to complete the mining
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in the next 36 months. The total waste to be processed is 16 lakh tonnes. (Annexure
IX).

Out of 16 lakh tonne of legacy waste 170412 tonnes of waste could be processed during
the period 15th October, 2023 to 09th February as per record. BMC has also declared
incentives on processing waste at a faster rate than contract targets. The operator has
already proposed to involve more machinery for fast disposal of waste.

At Bhuasuni site the operator has developed well well-maintained flower garden using
good earth processed at the site. This may be a success story if BMC plans to use it for
gardening. at parks, road dividers, and other areas for beautification and aesthetic

development of the city.

8. Future plan of enhanced solid waste processing facility by BMC:

il

1ii.

It was also informed to the committee that BMC has plan to install a bio-methanization
plant in collaboration with M/s. Oil India Ltd. Preliminary discussion is over and BMC
has given consent to M/s. Oil India Ltd. for preparation of DPR for 200 TPD Bio-
methanation plant and the first draft is expected by the end of February, 2024
(Annexure X).

In order to augment the handling capacity at TTS, a work order for the supply,
installation, and commissioning of 15 TPD MRF plants has already been awarded.
(Annexure XI).

The Bidder selected for the establishment of 150 TPD MRF plant at Palasuni and
another tender published for 150 TPD MRF plant at the same location (Annexure XII).
BMC is also committed to Installation of plasma-based incinerator for sanitary waste.

(Annexure XIII).

9. Conclusions:

L

The committee has also identified that BMC needs to have an Emergency plan to
accommodate waste generated during the monsoon period (almost 4 months) as it is
apprehended to be a challenging month to get wastes dry and composted as per
schedule.

The compliance with the environmental regulatory formalities wherever applicable in
terms of CTE and others shall be taken up by BMC at the earliest.

The continuous monitoring of the performance of BMC in solid waste management

may be performed by State Pollution Control Board, Odisha and BMC shall submit the
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balance sheet of processing of waste every month (by the 10th day of next month to
State Pollution Control Board, Odisha.

4. BMC shall ensure quick transport and shifting of RDF to disposal facility.

5. With an increasing load of waste and RDF, BMC may establish MoU with other
interested parties for co-processing.

6. The Good earth may be used by Government departments for horticulture to uplift the
aesthetic aspect of the city.

7. The integrated plan for capacity enhancement tied with projected waste generation for
next 15-20 years may be prepared in line with the master plan of BDA (Bhubaneswar

Development Authority).

Signature Signature Signature
& A W\”“ %‘I—M
LA 5 2€|03|202y4.
%%\‘ v\ |2024
Name & Designation Name & Designation Name & Designation
Dr. Manoranjan Sahu Sh. Abhijit Pathak Dr. B.B. Dash
- Deputy Commissioner | Scientist-D, CPCB, Regional | Additional Chief Environmental
(Sanitation), BMC Directorate, Kolkata Scientist, SPCB, Odisha
(Nodal Agency)
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MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 8th April, 2016

S.0. 1357(E).—Whereas the draft of the Solid Waste Management Rules, 2015 were published under the
notification of the Government of India in the Ministry of Environment, Forest and Climate Change number G.S.R. 451
(E), dated the 3" June, 2015 in the Gazette of India, part IL, Section3, sub- section (i) of the same date inviting objections
or suggestions from the persons likely to be affected thereby, before the expiry of the period of sixty days from the
publication of the said notification on the Solid Waste Management Rules, 2015 in supersession of the Municipal Solid
Waste (Management and Handling) Rules, 2000;

And whereas, copies of the said Gazette were made available to the public on the 3" June, 2015;

And whereas, the objections or comments received within the stipulated period were duly considered by the
Central Government;

Now, therefore, in exercise of the powers conferred by sections 3, 6 and 25 of the Environment (Protection) Act,
1986 (29 of 1986) and in supersession of the Municipal Solid Waste (Management and Handling) Rules, 2000, except as
respect things done or omitted to be done before such supersession, the Central Government hereby makes the following
rules for management of Solid Waste, namely:-
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52 THE GAZETTE OF INDIA : EXTRAORDINARY [PART II—SEC. 3(ii)]

1. Short title and commencement.-
D These rules may be called the Solid Waste Management Rules, 2016.
2) They shall come into force on the date of their publication in the Official Gazette.

2. Application.- These rules shall apply to every urban local body, outgrowths in urban agglomerations, census
towns as declared by the Registrar General and Census Commissioner of India, notified areas, notified industrial
townships, areas under the control of Indian Railways, airports, airbases, Ports and harbours, defence establishments,
special economic zones, State and Central government organisations, places of pilgrims, religious and historical
importance as may be notified by respective State government from time to time and to every domestic, institutional,
commercial and any other non residential solid waste generator situated in the areas except industrial waste, hazardous
waste, hazardous chemicals, bio medical wastes, e-waste, lead acid batteries and radio-active waste, that are covered
under separate rules framed under the Environment (Protection) Act, 1986.

3. Definitions —(1) In these rules, unless the context otherwise requires,- (1) “aerobic composting” means a
controlled process involving microbial decomposition of organic matter in the presence of oxygen;

2. ‘“‘anaerobic digestion' means a controlled process involving microbial decomposition of organic matter in
absence of oxygen;

3. '"authorisation' means the permission given by the State Pollution Control Board or Pollution Control
Committee, as the case may be, to the operator of a facility or urban local suthority, or any other agency
responsible for processing and disposal of solid waste;

4. “biodegradable waste '
stable compounds;

means any organic material that can be degraded by micro-organisms into simpler

5. "bio-methanation' means a process which entails enzymatic decomposition of the organic matter by microbial
action to produce methane rich biogas;

6. “brand owner” means a person or company who sells any commodity under a registered brand label.

7. “buffer zone” means zone of no development to be maintained around solid waste processing and disposal
facility, exceeding 5 TPD of installed capacity. This will be maintained within total and area allotted for the
solid waste processing and disposal facility.

8. “bulk waste generator” means and includes buildings occupied by the Central government departments or
undertakings, State government departments or undertakings, local bodies, public sector undertakings or private
companies, hospitals, nursing homes, schools, colleges, universities, other educational institutions, hostels,
hotels, commercial establishments, markets, places of worship, stadia and sports complexes having an average
waste generation rate exceeding 100kg per day;

9. '"bye-laws' means regulatory framework notified by local body, census town and notified area townships for
facilitating the implementation of these rules effectively in their jurisdiction.

10. “‘census town” means an urban area as defined by the Registrar General and Census Commissioner of India;

11. “combustible waste” means non-biodegradable, non-recyclable, non-reusable, non hazardous solid waste
having minimum calorific value exceeding 1500 kcal/kg and excluding chlorinated materials like plastic, wood
pulp, etc;

12. "composting' means a controlled process involving microbial decomposition of organic matter;

13. “contractor” means a person or firm that undertakes a contract to provide materials or labour to perform a
service or do a job for service providing authority;

14. “co-processing” means use of non-biodegradable and non recyclable solid waste having calorific value
exceeding 1500k/cal as raw material or as a source of energy or both to replace or supplement the natural
mineral resources and fossil fuels in industrial processes;

15. “decentralised processing” means establishment of dispersed facilities for maximizing the processing of bio-
degradable waste and recovery of recyclables closest to the source of generation so as to minimize
transportation of waste for processing or disposal;

16. "disposal' means the final and safe disposal of post processed residual solid waste and inert street sweepings
and silt from surface drains on land as specified in Schedule I to prevent contamination of ground water, surface
water, ambient air and attraction of animals or birds;

17. “domestic hazardous waste” means discarded paint drums, pesticide cans, CFL bulbs, tube lights, expired
medicines, broken mercury thermometers, used batteries, used needles and syringes and contaminated gauge,
etc., generated at the household level;
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18.

19.

20.

21.

22.

23.

24.
25.

26.

27.

28.

29.

30.

31.

32.

33.

34.

35.

36.

37.

"door to door collection'" means collection of solid waste from the door step of households, shops,
commercial establishments , offices , institutional or any other non residential premises and includes collection
of such waste from entry gate or a designated location on the ground floor in a housing society , multi storied
building or apartments , large residential, commercial or institutional complex or premises;.

“dry waste” means waste other than bio-degradable waste and inert street sweepings and includes recyclable
and non recyclable waste, combustible waste and sanitary napkin and diapers, etc;

“dump sites” means a land utilised by local body for disposal of solid waste without following the principles
of sanitary land filling;

“extended producer responsibility” (EPR) means responsibility of any producer of packaging products such
as plastic, tin, glass and corrugated boxes, etc., for environmentally sound management, till end-of-life of the
packaging products;

“facility” means any establishment wherein the solid waste management processes namely segregation,
recovery, storage, collection, recycling, processing, treatment or safe disposal are carried out;

"fine'" means penalty imposed on waste generators or operators of waste processing and disposal facilities
under the bye-laws for non-compliance of the directions contained in these rules and/or bye- laws

"Form'' means a F8orm appended to these rules;

“handling” includes all activities relating to sorting, segregation, material recovery, collection, secondary
storage, shredding, baling, crushing, loading, unloading, transportation, processing and disposal of solid wastes;

“inerts” means wastes which are not bio-degradable, recyclable or combustible street sweeping or dust and silt
removed from the surface drains;

“incineration” means an engineered process involving burning or combustion of solid waste to thermally
degrade waste materials at high temperatures;

“informal waste collector” includes individuals, associations or waste traders who are involved in sorting, sale
and purchase of recyclable materials;

"leachate'’ means the liquid that seeps through solid waste or other medium and has extracts of dissolved or
suspended material from it;

" local body” for the purpose of these rules means and includes the municipal corporation, nagar nigam,
municipal council, nagarpalika, nagar Palikaparishad, municipal board, nagar panchayat and town panchayat,
census towns, notified areas and notified industrial townships with whatever name they are called in different
States and union territories in India;

“materials recovery facility” (MRF) means a facility where non-compostable solid waste can be temporarily
stored by the local body or any other entity mentioned in rule 2 or any person or agency authorised by any of
them to facilitate segregation, sorting and recovery of recyclables from various components of waste by
authorised informal sector of waste pickers, informal recyclers or any other work force engaged by the local
body or entity mentioned in rule 2for the purpose before the waste is delivered or taken up for its processing or
disposal;

“non-biodegradable waste” means any waste that cannot be degraded by micro organisms into simpler stable
compounds;

"operator of a facility' means a person or entity, who owns or operates a facility for handling solid waste
which includes the local body and any other entity or agency appointed by the local body;

primary collection'" means collecting, lifting and removal of segregated solid waste from source of its
generation including households, shops, offices and any other non-residential premises or from any collection
points or any other location specified by the local body;

"processing'' means any scientific process by which segregated solid waste is handled for the purpose of reuse,
recycling or transformation into new products;

"recycling” means the process of transforming segregated non-biodegradable solid waste into new material or
product or as raw material for producing new products which may or may not be similar to the original
products;

“redevelopment” means rebuilding of old residential or commercial buildings at the same site, where the
existing buildings and other infrastructures have become dilapidated;
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38.

39.

40.

41.

42.
43.

44,

45.

46.

47.

48.

49.

50.

51.

52.

53.

54.

55.

56.

57.

""refused derived fuel"(RDF) means fuel derived from combustible waste fraction of solid waste like plastic,
wood, pulp or organic waste, other than chlorinated materials, in the form of pellets or fluff produced by drying,
shredding, dehydrating and compacting of solid waste ;

“residual solid waste” means and includes the waste and rejects from the solid waste processing facilities
which are not suitable for recycling or further processing;

""sanitary land filling "' means the final and safe disposal of residual solid waste and inert wastes on land in a
facility designed with protective measures against pollution of ground water, surface water and fugitive air dust,
wind-blown litter, bad odour, fire hazard, animal menace, bird menace, pests or rodents, greenhouse gas
emissions, persistent organic pollutants slope instability and erosion;

“sanitary waste” means wastes comprising of used diapers, sanitary towels or napkins, tampons, condoms,
incontinence sheets and any other similar waste;

""Schedule'' means the Schedule appended to these rules;

"secondary storage" means the temporary containment of solid waste after collection at secondary waste
storage depots or MRFs or bins for onward transportation of the waste to the processing or disposal facility;

""segregation'' means sorting and separate storage of various components of solid waste namely biodegradable
wastes including agriculture and dairy waste, non biodegradable wastes including recyclable waste, non-
recyclable combustible waste, sanitary waste and non recyclable inert waste, domestic hazardous wastes, and
construction and demolition wastes;

“service provider” means an authority providing public utility services like water, sewerage, electricity,
telephone, roads, drainage, etc;

"solid waste'' means and includes solid or semi-solid domestic waste, sanitary waste, commercial waste,
institutional waste, catering and market waste and other non residential wastes, street sweepings, silt removed or
collected from the surface drains, horticulture waste, agriculture and dairy waste, treated bio-medical waste
excluding industrial waste, bio-medical waste and e-waste, battery waste, radio-active waste generated in the
area under the local authorities and other entities mentioned in rule 2;

“sorting” means separating various components and categories of recyclables such as paper, plastic, card-
boards, metal, glass, etc., from mixed waste as may be appropriate to facilitate recycling;

“stabilising” means the biological decomposition of biodegradable wastes to a stable state where it generates
no leachate or offensive odours and is fit for application to farm land ,soil erosion control and soil remediation;

“street vendor” means any person engaged in vending of articles, goods, wares, food items or merchandise of
everyday use or offering services to the general public, in a street, lane, side walk, footpath, pavement, public
park or any other public place or private area, from a temporary built up structure or by moving from place to
place and includes hawker, peddler, squatter and all other synonymous terms which may be local or region
specific; and the words “street vending” with their grammatical variations and cognate expressions, shall be
construed accordingly;

“tipping fee” means a fee or support price determined by the local authorities or any state agency authorised by
the State government to be paid to the concessionaire or operator of waste processing facility or for disposal of
residual solid waste at the landfill;

“transfer station’ means a facility created to receive solid waste from collection areas and transport in bulk in
covered vehicles or containers to waste processing and, or, disposal facilities;

""transportation'' means conveyance of solid waste, either treated, partly treated or untreated from a location to
another lecation in an environmentally sound manner through specially designed and covered transport system
so as to prevent the foul odour, littering and unsightly conditions;

“treatment” means the method, technique or process designed to modify physical, chemical or biological
characteristics or composition of any waste so as to reduce its volume and potential to cause harm;

‘“user fee” means a fee imposed by the local body and any entity mentioned in rule 2 on the waste generator to
cover full or part cost of providing solid waste collection, transportation, processing and disposal services.

"vermi composting'' means the process of conversion of bio-degradable waste into compost using earth
worms;

“waste generator” means and includes every person or group of persons, every residential premises and non
residential establishments including Indian Railways, defense establishments, which generate solid waste;

“waste hierarchy” means the priority order in which the solid waste is to should be managed by giving
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emphasis to prevention, reduction, reuse, recycling, recovery and disposal, with prevention being the most
preferred option and the disposal at the landfill being the least;

58. “waste picker” means a person or groups of persons informally engaged in collection and recovery of reusable
and recyclable solid waste from the source of waste generation the streets, bins, material recovery facilities,
processing and waste disposal facilities for sale to recyclers directly or through intermediaries to earn their
livelihood.

2) Words and expressions used herein but not defined, but defined in the Environment (Protection) Act, 1986, the
Water (Prevention and Control of Pollution) Act, 1974, Water (Prevention and Control of Pollution) Cess Act, 1977 and
the Air (prevention and Control of Pollution) Act, 1981 shall have the same meaning as assigned to them in the
respective Acts.

4 Duties of waste generators.- (1) Every waste generator shall,-

(a) segregate and store the waste generated by them in three separate streams namely bio-degradable, non bio-
degradable and domestic hazardous wastes in suitable bins and handover segregated wastes to authorised waste pickers
or waste collectors as per the direction or notification by the local authorities from time to time;

(b) wrap securely the used sanitary waste like diapers, sanitary pads etc., in the pouches provided by the
manufacturers or brand owners of these products or in a suitable wrapping material as instructed by the local authorities
and shall place the same in the bin meant for dry waste or non- bio-degradable waste;

(©) store separately construction and demolition waste, as and when generated, in his own premises and shall
dispose off as per the Construction and Demolition Waste Management Rules, 2016; and

(d) store horticulture waste and garden waste generated from his premises separately in his own premises and
dispose of as per the directions of the local body from time to time.

2) No waste generator shall throw, burn or burry the solid waste generated by him, on streets, open public spaces
outside his premises or in the drain or water bodies.

3) All waste generators shall pay such user fee for solid waste management, as specified in the bye-laws of the
local bodies.

“4) No person shall organise an event or gathering of more than one hundred persons at any unlicensed place
without intimating the local body, at least three working days in advance and such person or the organiser of such event
shall ensure segregation of waste at source and handing over of segregated waste to waste collector or agency as
specified by the local body.

(&) Every street vendor shall keep suitable containers for storage of waste generated during the course of his activity
such as food waste, disposable plates, cups, cans, wrappers, coconut shells, leftover food, vegetables, fruits, etc., and
shall deposit such waste at waste storage depot or container or vehicle as notified by the local body.

(6)  All resident welfare and market associations shall, within one year from the date of notification of these rules and
in partnership with the local body ensure segregation of waste at source by the generators as prescribed in these rules,
facilitate collection of segregated waste in separate streams, handover recyclable material to either the authorised waste
pickers or the authorised recyclers. The bio-degradable waste shall be processed, treated and disposed off through
composting or bio-methanation within the premises as far as possible. The residual waste shall be given to the waste
collectors or agency as directed by the local body.

(7) All gated communities and institutions with more than 5,000 sqm area shall, within one year from the date of
notification of these rules and in partnership with the local body, ensure segregation of waste at source by the
generators as prescribed in these rules, facilitate collection of segregated waste in separate streams, handover recyclable
material to either the authorised waste pickers or the authorizsd recyclers. The bio-degradable waste shall be processed,
treated and disposed off through composting or bio-methanation within the premises as far as possible. The residual
waste shall be given to the waste collectors or agency as directed by the local body.

®) All hotels and restaurants shall, within one year from the date of notification of these rules and in partnership
with the local body ensure segregation of waste at source as prescribed in these rules, facilitate collection of segregated
waste in separate streams, handover recyclable material to either the authorised waste pickers or the authorised recyclers.
The bio-degradable waste shall be processed, treated and disposed off through composting or bio-methanation within the
premises as far as possible. The residual waste shall be given to the waste collectors or agency as directed by the local
body.

S. Duties of Ministry of Environment, Forest and Climate Change.- (1) The Ministry of Environment, Forest
and Climate Change shall be responsible for over all monitoring the implementation of these rules in the country. It
shall constitute a Central Monitoring Committee under the Chairmanship of Secretary, Ministry of Environment, Forest
and Climate Change comprising officer not below the rank of Joint Secretary or Advisor from the following namely,-
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1) Ministry of Urban Development
2) Ministry of Rural Development
3) Ministry of Chemicals and Fertilizers
4) Ministry of Agriculture
5) Central Pollution Control Board
6) Three State Pollution Control Boards or Pollution Control Committees by rotation
7) Urban Development Departments of three State Governments by rotation
8) Rural Development Departments from two State Governments by rotation
9) Three Urban Local bodies by rotation
10) Two census towns by rotation

11) FICCI, CII
12) Two subject experts

2. This Central Monitoring Committee shall meet at least once in a year to monitor and review the implementation
of these rules. The Ministry of Environment, Forest and Climate Change may co-opt other experts, if needed. The
Committee shall be renewed every three years.

6. Duties of Ministry of Urban Development.- (1) The Ministry of Urban Development shall coordinate with
State Governments and Union territory Administrations to,-

(a) take periodic review of the measures taken by the states and local bodies for improving solid waste management
practices and execution of solid waste management projects funded by the Ministry and external agencies at least once in
a year and give advice on taking corrective measures;

(b) formulate national policy and strategy on solid waste management including policy on waste to energy in
consultation with stakeholders within six months from the date of notification of these rules;

(©) facilitate States and Union Territories in formulation of state policy and strategy on solid management based
on national solid waste management policy and national urban sanitation policy;

(d) promote research and development in solid waste management sector and disseminate information to States and
local bodies;

(e) undertake training and capacity building of local bodies and other stakeholders;and

(f) provide technical guidelines and project finance to states, Union territories and local bodies on solid waste
management to facilitate meeting timelines and standards.

7. Duties of Department of Fertilisers, Ministry of Chemicals and Fertilisers.- (1) The Department of

Fertilisers through appropriate mechanisms shall,-

(a) provide market development assistance on city compost; and

(b) ensure promotion of co-marketing of compost with chemical fertilisers in the ratio of 3 to 4 bags: 6 to 7 bags by

the fertiliser companies to the extent compost is made availablefor marketing to the companies.

8. Duties of Ministry of Agriculture, Government of India.- The Ministry of Agriculture through appropriate

mechanisms shall,-

(a) provide flexibility in Fertiliser Control Order for manufacturing and sale of compost;

(b) propagate utlisation of compost on farm land;

(c) set up laboratories to test quality of compost produced by local authorities or their authorised agencies; and

(d) issue suitable guidelines for maintaining the quality of compost and ratio of use of compost visa-a-vis chemical
fertilizers while applying compost to farmland.

9. Duties of the Ministry of Power.-The Ministry of Power through appropriate mechanisms shall,-

(a) decide tariff or charges for the power generated from the waste to energy plants based on solid waste.

(b) compulsory purchase power generated from such waste to energy plants by distribution company.

10. Duties of Ministry of New and Renewable Energy Sources- The Ministry of New and Renewable Energy

Sources through appropriate mechanisms shall,-
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(a) facilitate infrastructure creation for waste to energy plants; and

(b) provide appropriate subsidy or incentives for such waste to energy plants.

11. Duties of the Secretary-in-charge, Urban Development in the States and Union territories.- (1) The

Secretary, Urban Development Department in the State or Union territory through the Commissioner or Director of
Municipal Administration or Director of local bodies shall,-

(a) prepare a state policy and solid waste management strategy for the state or the union territory in consultation
with stakeholders including representative of waste pickers, self help group and similar groups working in the field of
waste management consistent with these rules, national policy on solid waste management and national urban sanitation
policy of the ministry of urban development, in a period not later than one year from the date of notification of these
rules;

(b) while preparing State policy and strategy on solid waste management, lay emphasis on waste reduction, reuse,
recycling, recovery and optimum utilisation of various components of solid waste to ensure minimisation of waste going
to the landfill and minimise impact of solid waste on human health and environment;

(c) state policies and strategies should acknowledge the primary role played by the informal sector of waste pickers,
waste collectors and recycling industry in reducing waste and provide broad guidelines regarding integration of waste
picker or informal waste collectors in the waste management system.

(d) ensure implementation of provisions of these rules by all local authorities;

(e) direct the town planning department of the State to ensure that master plan of every city in the State or Union
territory provisions for setting up of solid waste processing and disposal facilities except for the cities who are members
of common waste processing facility or regional sanitary landfill for a group of cities; and

®) ensure identification and allocation of suitable land to the local bodies within one year for setting up of
processing and disposal facilities for solid wastes and incorporate them in the master plans (land use plan) of the State or
as the case may be, cities through metropolitan and district planning committees or town and country planning
department;

(h) direct the town planning department of the State and local bodies to ensure that a separate space for segregation,
storage, decentralised processing of solid waste is demarcated in the development plan for group housing or commercial,
institutional or any other non-residential complex exceeding 200 dwelling or having a plot area exceeding 5,000 square
meters;

@) direct the developers of Special Economic Zone, Industrial Estate, Industrial Park to earmark at least five
percent of the total area of the plot or minimum five plots or sheds for recovery and recycling facility.

Q) facilitate establishment of common regional sanitary land fill for a group of cities and towns falling within a
distance of 50 km (or more) from the regional facility on a cost sharing basis and ensure professional management of
such sanitary landfills;

k) arrange for capacity building of local bodies in managing solid waste, segregation and transportation or
processing of such waste at source;

0] notify buffer zone for the solid waste processing and disposal facilities of more than five tons per day in
consultation with the State Pollution Control Board; and

(m) start a scheme on registration of waste pickers and waste dealers.

12. Duties of District Magistrate or District Collector or Deputy Commissioner.- The District Magistrate or
District Collector or as the case may be , the Deputy Commissioner shall, -

(a) facilitate identification and allocation of suitable land as per clause (f) of rules 11 for setting up solid waste
processing and disposal facilities to local authorities in his district in close coordination with the Secretary-in-charge of
State Urban Development Department within one year from the date of notification of these rules;

(b) review the performance of local bodies, at least once in a quarter on waste segregation, processing, treatment
and disposal and take corrective measures in consultation with the Commissioner or Director of Municipal
Administration or Director of local bodies and secretary-in-charge of the State Urban Development.

13. Duties of the Secretary—in-charge of Village Panchayats or Rural Development Department in the State
and Union territory.- (1) The Secretary—in-charge of Village Panchayats or Rural Development Department in the State
and Union territory shall have the same duties as the Secretary—in-charge, Urban Development in the States and Union
territories, for the areas which are covered under these rules and are under their jurisdictions.

14. Duties of Central Pollution Control Board.-The Central Pollution Control Board shall, -
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(a) co-ordinate with the State Pollution Control Boards and the Pollution Control Committees for implementation
of these rules and adherence to the prescribed standards by local authorities;

(b) formulate the standards for ground water, ambient air, noise pollution, leachate in respect of all solid waste
processing and disposal facilities;

(c) review environmental standards and norms prescribed for solid waste processing facilities or treatment
technologies and update them as and when required;

(d) review through State Pollution Control Boards or Pollution Control Committees, at least once in a year, the
implementation of prescribed environmental standards for solid waste processing facilities or treatment technologies and
compile the data monitored by them;

(e) review the proposals of State Pollution Control Boards or Pollution Control Committees on use of any new
technologies for processing, recycling and treatment of solid waste and prescribe performance standards, emission
norms for the same within 6 months;

) monitor through State Pollution Control Boards or Pollution Control Committees the implementation of these
rules by local bodies;

(2) prepare an annual report on implementation of these rules on the basis of reports received from State Pollution
Control Boards and Committees and submit to the Ministry of Environment, Forest and Climate Change and the report
shall also be put in public domain;

(h) publish guidelines for maintaining buffer zone restricting any residential, commercial or any other construction
activity from the outer boundary of the waste processing and disposal facilities for different sizes of facilities handling
more than five tons per day of solid waste;

@) publish guidelines, from time to time, on environmental aspects of processing and disposal of solid waste to
enable local bodies to comply with the provisions of these rules; and

G) provide guidance to States or Union territories on inter-state movement of waste.

15. Duties and responsibilities of local authorities and village Panchayats of census towns and urban
agglomerations.- The local authorities and Panchayats shall,-

(a) prepare a solid waste management plan as per state policy and strategy on solid waste management within six
months from the date of notification of state policy and strategy and submit a copy to respective departments of State
Government or Union territory Administration or agency authorised by the State Government or Union territory
Administration;

(b) arrange for door to door collection of segregated solid waste from all households including slums and informal
settlements, commercial, institutional and other non residential premises. From multi-storage buildings, large
commercial complexes, malls, housing complexes, etc., this may be collected from the entry gate or any other
designated location;

(©) establish a system to recognise organisations of waste pickers or informal waste collectors and promote and
establish a system for integration of these authorised waste-pickers and waste collectors to facilitate their participation in
solid waste management including door to door collection of waste;

(d) facilitate formation of Self Help Groups, provide identity cards and thereafter encourage integration in solid
waste management including door to door collection of waste;

(e) frame bye-laws incorporating the provisions of these rules within one year from the date of notification of these
rules and ensure timely implementation;

® prescribe from time to time user fee as deemed appropriate and collect the fee from the waste generators on its
own or through authorised agency;

(2) direct waste generators not to litter i.e throw or dispose of any waste such as paper, water bottles, liquor bottles,
soft drink canes, tetra packs, fruit peel, wrappers, etc., or burn or burry waste on streets, open public spaces, drains,
waste bodies and to segregate the waste at source as prescribed under these rules and hand over the segregated waste to
authorised the waste pickers or waste collectors authorised by the local body;

(h) setup material recovery facilities or secondary storage facilities with sufficient space for sorting of recyclable
materials to enable informal or authorised waste pickers and waste collectors to separate recyclables from the waste and
provide easy access to waste pickers and recyclers for collection of segregated recyclable waste such as paper, plastic,
metal, glass, textile from the source of generation or from material recovery facilities; Bins for storage of bio-degradable
wastes shall be painted green, those for storage of recyclable wastes shall be printed white and those for storage of other
wastes shall be printed black;
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@) establish waste deposition centres for domestic hazardous waste and give direction for waste generators to
deposit domestic hazardous wastes at this centre for its safe disposal. Such facility shall be established in a city or town
in a manner that one centre is set up for the area of twenty square kilometers or part thereof and notify the timings of
receiving domestic hazardous waste at such centres;

Q) ensure safe storage and transportation of the domestic hazardous waste to the hazardous waste disposal facility
or as may be directed by the State Pollution Control Board or the Pollution Control Committee;

k) direct street sweepers not to burn tree leaves collected from street sweeping and store them separately and
handover to the waste collectors or agency authorised by local body;

(0))] provide training on solid waste management to waste-pickers and waste collectors;

(m) collect waste from vegetable, fruit, flower, meat, poultry and fish market on day to day basis and promote
setting up of decentralised compost plant or bio-methanation plant at suitable locations in the markets or in the vicinity of
markets ensuring hygienic conditions;

(n) collect separately waste from sweeping of streets, lanes and by-lanes daily, or on alternate days or twice a week
depending on the density of population, commercial activity and local situation;

(o) set up covered secondary storage facility for temporary storage of street sweepings and silt removed from
surface drains in cases where direct collection of such waste into transport vehicles is not convenient. Waste so collected
shall be collected and disposed of at regular intervals as decided by the local body;

p) collect horticulture, parks and garden waste separately and process in the parks and gardens, as far as possible;

(Q transport segregated bio-degradable waste to the processing facilities like compost plant, bio-methanation plant
or any such facility. Preference shall be given for on site processing of such waste;

(r) transport non-bio-degradable waste to the respective processing facility or material recovery facilities or
secondary storage facility;

(s) transport construction and demolition waste as per the provisions of the Construction and Demolition Waste
management Rules, 2016;

(t) involve communities in waste management and promotion of home composting, bio-gas generation,
decentralised processing of waste at community level subject to control of odour and maintenance of hygienic conditions
around the facility;

(u) phase out the use of chemical fertilizer in two years and use compost in all parks, gardens maintained by the
local body and wherever possible in other places under its jurisdiction. Incentives may be provided to recycling
initiatives by informal waste recycling sector.

) facilitate construction, operation and maintenance of solid waste processing facilities and associated
infrastructure on their own or with private sector participation or through any agency for optimum utilisation of various
components of solid waste adopting suitable technology including the following technologies and adhering to the
guidelines issued by the Ministry of Urban Development from time to time and standards prescribed by the Central
Pollution Control Board. Preference shall be given to decentralised processing to minimize transportation cost and
environmental impacts such as-

a)bio-methanation, microbial composting, vermi-composting, anaerobic digestion or any other appropriate
processing for bio-stabilisation of biodegradable wastes;

b)waste to energy processes including refused derived fuel for combustible fraction of waste or supply as
feedstock to solid waste based power plants or cement kilns;

(w) undertake on their own or through any other agency construction, operation and maintenance of sanitary landfill
and associated infrastructure as per Schedule 1 for disposal of residual wastes in a manner prescribed under these rules;

(x) make adequate provision of funds for capital investments as well as operation and maintenance of solid waste
management services in the annual budget ensuring that funds for discretionary functions of the local body have been
allocated only after meeting the requirement of necessary funds for solid waste management and other obligatory
functions of the local body as per these rules;

(y) make an application in Form-I for grant of authorisation for setting up waste processing, treatment or disposal
facility, if the volume of waste is exceeding five metric tones per day including sanitary landfills from the State Pollution
Control Board or the Pollution Control Committee, as the case may be;

(2) submit application for renewal of authorisation at least sixty days before the expiry of the validity of
authorisation;
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(za) prepare and submit annual report in Form IV on or before the 30"™ April of the succeeding year to the
Commissioner or Director, Municipal Administration or designated Officer;

(zb) the annual report shall then be sent to the Secretary -in-Charge of the State Urban Development Department or
village panchayat or rural development department and to the respective State Pollution Control Board or Pollution
Control Committee by the 31* May of every year;

(zc) educate workers including contract workers and supervisors for door to door collection of segregated waste and
transporting the unmixed waste during primary and secondary transportation to processing or disposal facility;

(zd) ensure that the operator of a facility provides personal protection equipment including uniform, fluorescent
jacket, hand gloves, raincoats, appropriate foot wear and masks to all workers handling solid waste and the same are used
by the workforce;

(ze) ensure that provisions for setting up of centers for collection, segregation and storage of segregated wastes, are
incorporated in building plan while granting approval of building plan of a group housing society or market complex; and

(zf) frame bye-laws and prescribe criteria for levying of spot fine for persons who litters or fails to comply with the
provisions of these rules and delegate powers to officers or local bodies to levy spot fines as per the bye laws framed; and

(zg) create public awareness through information, education and communication campaign and educate the waste
generators on the following; namely:-

@) not to litter;

(i1) minimise generation of waste;

(iii) reuse the waste to the extent possible;

@iv) practice segregation of waste into bio—degradable, non-biodegradable (recyclable and combustible),

sanitary waste and domestic hazardous wastes at source;
v) practice home composting, vermi-composting, bio-gas generation or community level composting;

(vi) wrap securely used sanitary waste as and when generated in the pouches provided by the brand owners
or a suitable wrapping as prescribed by the local body and place the same in the bin meant for non-
biodegradable waste;

(vii)storage of segregated waste at source in different bins;

(viii)  handover segregated waste to waste pickers, waste collectors, recyclers or waste collection agencies;
and

(ix) pay monthly user fee or charges to waste collectors or local bodies or any other person authorised by
the local body for sustainability of solid waste management.

(zh) stop land filling or dumping of mixed waste soon after the timeline as specified in rule 23 for setting up and
operationalisation of sanitary landfill is over;

(zi) allow only the non-usable, non-recyclable, non-biodegradable, non-combustible and non-reactive inert waste
and pre-processing rejects and residues from waste processing facilities to go to sanitary landfill and the sanitary landfill
sites shall meet the specifications as given in Schedule-I, however, every effort shall be made to recycle or reuse the
rejects to achieve the desired objective of zero waste going to landfill;

(z)) investigate and analyse all old open dumpsites and existing operational dumpsites for their potential of bio-
mining and bio-remediation and wheresoever feasible, take necessary actions to bio-mine or bio-remediate the sites;

(zk) in absence of the potential of bio-mining and bio-remediation of dumpsite, it shall be scientifically capped as per
landfill capping norms to prevent further damage to the environment.

16. Duties of State Pollution Control Board or Pollution Control Committee.- (1) The State Pollution Control Board
or Pollution Control Committee shall,-

(a) enforce these rules in their State through local bodies in their respective jurisdiction and review
implementation of these rules at least twice a year in close coordination with concerned Directorate of
Municipal Administration or Secretary-in-charge of State Urban Development Department;

(b) monitor environmental standards and adherence to conditions as specified under the Schedule I and Schedule II
for waste processing and disposal sites;

(©) examine the proposal for authorisation and make such inquiries as deemed fit, after the receipt of the application
for the same in Form I from the local body or any other agency authorised by the local body;
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(d) while examining the proposal for authorisation, the requirement of consents under respective enactments and
views of other agencies like the State Urban Development Department, the Town and Country Planning
Department, District Planning Committee or Metropolitan Area Planning Committee, as may be applicable,
Airport or Airbase Authority, the Ground Water Board, Railways, power distribution companies, highway
department and other relevant agencies shall be taken into consideration and they shall be given four weeks
time to give their views, if any;

(e) issue authorisation within a period of sixty days in Form II to the local body or an operator of a facility or any
other agency authorised by local body stipulating compliance criteria and environmental standards as specified
in Schedules I and II including other conditions, as may be necessary;

® synchronise the validity of said authorisation with the validity of the consents;

(2) suspend or cancel the authorization issued under clause (a) any time, if the local body or operator of the
facility fails to operate the facility as per the conditions stipulated:

provided that no such authorization shall be suspended or cancelled without giving notice to the local body or
operator, as the case may be; and

(h) on receipt of application for renewal, renew the authorisation for next five years, after examining every
application on merit and subject to the condition that the operator of the facility has fulfilled all the provisions of
the rules, standards or conditions specified in the authorisation, consents or environment clearance.

2) The State Pollution Control Board or Pollution Control Committee shall, after giving reasonable opportunity of
being heard to the applicant and for reasons thereof to be recorded in writing, refuse to grant or renew an authorisation.

3) In case of new technologies, where no standards have been prescribed by the Central Pollution Control Board,
State Pollution Control Board or Pollution Control Committee, as the case may be, shall approach Central Pollution
Control Board for getting standards specified.

4) The State Pollution Control Board or the Pollution Control Committee, as the case may be, shall monitor the
compliance of the standards as prescribed or laid down and treatment technology as approved and the conditions
stipulated in the authorisation and the standards specified in Schedules I and II under these rules as and when deemed
appropriate but not less than once in a year.

(&) The State Pollution Control Board or the Pollution Control Committee may give directions to local bodies for
safe handling and disposal of domestic hazardous waste deposited by the waste generators at hazardous waste deposition
facilities.

6) The State Pollution Control Board or the Pollution Control Committee shall regulate Inter-State movement of
waste.
17. Duty of manufacturers or brand owners of disposable products and sanitary napkins and diapers.- (1)

All manufacturers of disposable products such as tin, glass, plastics packaging, etc., or brand owners who introduce such
products in the market shall provide necessary financial assistance to local authorities for establishment of waste
management system.

2) All such brand owners who sell or market their products in such packaging material which are non-
biodegradable shall put in place a system to collect back the packaging waste generated due to their production.

3) Manufacturers or brand owners or marketing companies of sanitary napkins and diapers shall explore the
possibility of using all recyclable materials in their products or they shall provide a pouch or wrapper for disposal of each
napkin or diapers along with the packet of their sanitary products.

“4) All such manufacturers, brand owners or marketing companies shall educate the masses for wrapping and
disposal of their products.

18. Duties of the industrial units located within one hundred km from the refused derived fuel and waste to
energy plants based on solid waste- All industrial units using fuel and located within one hundred km from a solid
waste based refused derived fuel plant shall make arrangements within six months from the date of notification of these
rules to replace at least five percent of their fuel requirement by refused derived fuel so produced.

19. Criteria for Duties regarding setting-up solid waste processing and treatment facility.- (1) The department
in- charge of the allocation of land assignment shall be responsible for providing suitable land for setting up of the solid
waste processing and treatment facilities and notify such sites by the State Government or Union territory
Administration.

2) The operator of the facility shall design and set up the facility as per the technical guidelines issued by the
Central Pollution Control Board in this regard from time to time and the manual on solid waste management prepared by
the Ministry of Urban Development.
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3) The operator of the facility shall obtain necessary approvals from the State Pollution Control Board or Pollution
Control Committee.

4) The State Pollution Control Board or Pollution Control Committee shall monitor the environment standards of
the operation of the solid waste processing and treatment facilities.

4) The operator of the facility shall be responsible for the safe and environmentally sound operations of the solid
waste processing and or treatment facilities as per the guidelines issued by the Central Pollution Control Board from time
to time and the Manual on Municipal Solid Waste Management published by the Ministry of Urban Development and
updated from time to time-

6) The operator of the solid waste processing and treatment facility shall submit annual report in Form III each
year by 30" April to the State Pollution Control Board or Pollution Committee and concerned local body.

20. Criteria and actions to be taken for solid waste management in hilly areas.- In the hilly areas, the duties and
responsibilities of the local authorities shall be the same as mentioned in rule 15 with additional clauses as under:

(a) Construction of landfill on the hill shall be avoided. A transfer station at a suitable enclosed location shall be
setup to collect residual waste from the processing facility and inert waste. A suitable land shall be identified in
the plain areas down the hill within 25 kilometers for setting up sanitary landfill. The residual waste from the
transfer station shall be disposed of at this sanitary landfill.

(b) In case of non-availability of such land, efforts shall be made to set up regional sanitary landfill for the inert and
residual waste.

(c) Local body shall frame Bye-laws and prohibit citizen from littering wastes on the streets and give strict direction
to the tourists not to dispose any waste such as paper, water bottles, liquor bottles, soft drink canes, tetra packs,
any other plastic or paper waste on the streets or down the hills and instead direct to deposit such waste in the
litter bins that shall be placed by the local body at all tourist destinations.

(d) Local body shall arrange to convey the provisions of solid waste management under the bye-laws to all tourists
visiting the hilly areas at the entry point in the town as well as through the hotels, guest houses or like where
they stay and by putting suitable hoardings at tourist destinations.

(e) Local body may levy solid waste management charge from the tourist at the entry point to make the solid waste
management services sustainable.

®) The department in- charge of the allocation of land assignment shall identify and allot suitable space on the hills
for setting up decentralised waste processing facilities. Local body shall set up such facilities. Step garden
system may be adopted for optimum utilisation of hill space.

21. Criteria for waste to energy process.- (1) Non recyclable waste having calorific value of 1500 K/cal/kg or more
shall not be disposed of on landfills and shall only be utilised for generating energy either or through refuse derived fuel
or by giving away as feed stock for preparing refuse derived fuel.

2) High calorific wastes shall be used for co-processing in cement or thermal power plants.

3) The local body or an operator of facility or an agency designated by them proposing to set up waste to energy
plant of more than five tones per day processing capacity shall submit an application in Form-I to the State Pollution
Control Board or Pollution Control Committee, as the case may be, for authorisation.

(@) The State Pollution Control Board or Pollution Control Committee, on receiving such application for setting
up waste to energy facility, shall examine the same and grant permission within sixty days.

22. Time frame for implementation.- Necessary infrastructure for implementation of these rules shall be created
by the local bodies and other concerned authorities, as the case may be, on their own, by directly or engaging agencies
within the time frame specified below:

S1. No. Activity Time limit from
the date of
notification of
rules

ey (2) 3
1. lidentification of suitable sites for setting up solid waste processing facilities 1 year
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2. [identification of suitable sites for setting up common regional sanitary landfill facilities 1 year
for suitable clusters of local authorities under 0.5 million population and for setting
up common regional sanitary landfill facilities or stand alone sanitary landfill facilities by
all local authorities having a population of 0.5 million or more .

3. |procurement of suitable sites for setting up solid waste processing facility and sanitary] 2 years
landfill facilities

4. enforcing waste generators to practice segregation of bio degradable, recyclable, 2 years
combustible, sanitary waste domestic hazardous and inert solid wastes at source ,

5. |Ensure door to door collection of segregated wasteand its transportation in 2 years
covered vehicles to processing or disposal facilities.

6. lensure separate storage, collection and transportation of construction and demolition 2 years
wastes

7.  |setting up solid waste processing facilities by all local bodies having 100000 or more 2 years
population

8. |Setting up solid waste processing facilities by local bodies and census towns 3 years
below 100000 population.

9  [setting up common or stand alone sanitary landfills by or for all local bodies having 0.5
million or more population for the disposal of only such residual wastes from the] 3 vears
processing facilities as well as untreatable inert wastes as permitted under the Rules y

10. [setting up common or regional sanitary landfills by all local bodies and census towns|
under 0.5 million population for the disposal of permitted waste under the rules 3years

11. [bio-remediation or capping of old and abandoned dump sites Syears

23. State Level Advisory Body. — (1) Every Department in-charge of local bodies of the concerned State

Government or Union territory administration shall constitute a State Level Advisory Body within six months from the
date of notification of these rules comprising the following members, namely:-

SI. No Designation Member
@ (2 3

1. Secretary, Department of Urban Development orLocal self | Chairperson, ex-
government department of the State officio

2. One representative of Panchayats or Rural development | Member, ex-officio
Department not below the rank of Joint Secretary to State
Government

3. one representative of Revenue Department of State Government Member,ex-officio

4. One representative from Ministry of Environment, Forest and | Member, ex-officio

Climate Change Government of India
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5. One representative from Ministry of Urban Development, | Member, ex-officio
Government of India

6. One representative from Ministry of Rural Development, | Member, ex-officio
Government of India

7. One representative from the Central Pollution Control Board Member, ex-officio

8. One representative from the State Pollution Control Board or | Member, ex-officio
Pollution Control Committee

0. One representative from Indian Institute of Technology or National | Member,Ex-officio
Institute of Technology

10. Chief town planner of the state Member
11. Three representatives from the local bodies by rotation Member
12. Two representatives from census towns or urban agglomerations | Member

by rotation.

13. One representative from reputed Non-Governmental Organisation | Member
or Civil Society working for the waste pickers or informal recycler
or solid waste management

14. One representative from a body representing Industries at the State | Member
or Central level

15. one representative from waste recycling industry member
16. Two subject experts Member
17. Co-opt one representative each from agriculture department, and | Member

labour department of State Government.

2) The State Level Advisory Body shall meet at least one in every six months to review the matters related to
implementation of these rules, state policy and strategy on solid waste management and give advice to state government
for taking measures that are necessary for expeditious and appropriate implementation of these rules.

3) The copies of the review report shall be forwarded to the State Pollution Control Board or Pollution Control
Committee for necessary action.

24. Annual report.- (1) The operator of facility shall submit the annual report to the local body in Form-III on or before
the 30" day of April every year.

2) The local body shall submit its annual report in Form-IV to State P Control Board or P Committee and the
Secretary-in-Charge of the Department of Urban Development of the concerned State or Union Territory in case of
metropolitan city and to the Director of Municipal Administration or Commissioner of Municipal Administration or
Officer in -Charge of Urban local bodies in the state in case of all other local bodies of state on or before the 30" day of
June every year

3) Each State Pollution Control Board or Pollution Control Committee as the case may be, shall prepare and
submit the consolidated annual report to the Central Pollution Control Board and Ministry of Urban Development on the
implementation of these rules and action taken against non complying local body by the 31%day of July of each year in
Form-V.

“) The Central Pollution Control Board shall prepare a consolidated annual review report on the status of
implementation of these rules by local bodies in the country and forward the same to the Ministry of Urban Development
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and Ministry of Environment, Forest and Climate Change, along with its recommendations before the 31*day of August
each year.

(&) The annual report shall be reviewed by the Ministry of Environment, Forest and Climate Change during the
meeting of Central Monitoring Committee.

25. Accident reporting- In case of an accident at any solid waste processing or treatment or disposal facility or landfill
site, the Officer- in- charge of the facility shall report to the local body in Form-VI and the local body shall review and
issue instructions if any, to the in- charge of the facility.

SCHEDULE I
[see rule 15 (w),(zi), 16 (1) (b) (e), 16 (4)]
Specifications for Sanitary Landfills
(A) Criteria for site selection.-

@) The department in the business allocation of land assignment shall provide suitable site for setting up of the
solid waste processing and treatment facilities and notify such sites.

(ii) The sanitary landfill site shall be planned, designed and developed with proper documentation of construction
plan as well as a closure planin a phased manner. In case a new landfill facility is being established adjoining an
existing landfill site, the closure plan of existing landfill should form a part of the proposal of such new landfill.

(iii) The landfill sites shall be selected to make use of nearby wastes processing facilities. Otherwise, wastes
processing facility shall be planned as an integral part of the landfill site.

@iv) Landfill sites shall be set up as per the guidelines of the Ministry of Urban Development, Government of India
and Central Pollution Control Board.

) The existing landfill sites which are in use for more than five years shall be improved in accordance with the
specifications given in this Schedule.

(vi) The landfill site shall be large enough to last for at least 20-25 years and shall develop ‘landfill cells’ in a phased
manner to avoid water logging and misuse.

(vii) The landfill site shall be 100 meter away from river, 200 meter from a pond, 200 meter from Highways,
Habitations, Public Parks and water supply wells and 20 km away from Airports or Airbase. However in a
special case, landfill site may be set up within a distance of 10 and 20 km away from the Airport/Airbase after
obtaining no objection certificate from the civil aviation authority/ Air force as the case may be. The Landfill
site shall not be permitted within the flood plains as recorded for the last 100 years, zone of coastal regulation,
wetland, Critical habitat areas, sensitive eco-fragile areas..

(viii)  The sites for landfill and processing and disposal of solid waste shall be incorporated in the Town Planning
Department’s land-use plans.

(ix) A buffer zone of no development shall be maintained around solid waste processing and disposal facility,
exceeding five Tonnes per day of installed capacity. This will be maintained within the total area of the solid
waste processing and disposal facility. The buffer zone shall be prescribed on case to case basis by the local
body in consultation with concerned State Pollution Control Board.

(x) The biomedical waste shall be disposed of in accordance with the Bio-medical Waste Management Rules, 2016,
as amended from time to time . The hazardous waste shall be managed in accordance with the Hazardous and
Other Wastes (Management and Transboundary Movement) Rules, 2016, as amended from time to time. The E-
waste shall be managed in accordance with the e-Waste (Management ) Rules, 2016 as amended from time to
time.

(xi) Temporary storage facility for solid waste shall be established in each landfill site to accommodate the waste in
case of non- operation of waste processing and during emergency or natural calamities.

(B) Criteria for development of facilities at the sanitary landfills.-

@) Landfill site shall be fenced or hedged and provided with proper gate to monitor incoming vehicles, to prevent
entry of unauthorised persons and stray animals

(ii) The approach and / internal roads shall be concreted or paved so as to avoid generation of dust particles due to
vehicular movement and shall be so designed to ensure free movement of vehicles and other machinery.

(iii) The landfill site shall have waste inspection facility to monitor waste brought in for landfilling h, office facility
for record keeping and shelter for keeping equipment and machinery including pollution monitoring equipment.
The operator of the facility shall maintain record of waste received, processed and disposed.
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@iv) Provisions like weigh bridge to measure quantity of waste brought at landfill site, fire protection equipment and
other facilities as may be required shall be provided.

) Utilities such as drinking water and sanitary facilities (preferably washing/bathing facilities for workers) and
lighting arrangements for easy landfill operations during night hours shall be provided.

(vi) Safety provisions including health inspections of workers at landfill sites shall be carried out made.

(vii) Provisions for parking, cleaning, washing of transport vehicles carrying solid waste shall be provided. The
wastewater so generated shall be treated to meet the prescribed standards.

©) Criteria for specifications for land filling operations and closure on completion of land filling.-

@) Waste for land filling shall be compacted in thin layers using heavy compactors to achieve high density of the
waste. In high rainfall areas where heavy compactors cannot be used, alternative measures shall be adopted.

(ii) Till the time waste processing facilities for composting or recycling or energy recovery are set up, the waste
shall be sent to the sanitary landfill. The landfill cell shall be covered at the end of each working day with
minimum 10 cm of soil, inert debris or construction material..

(iii) Prior to the commencement of monsoon season, an intermediate cover of 40-65 cm thickness of soil shall be
placed on the landfill with proper compaction and grading to prevent infiltration during monsoon. Proper
drainage shall be constructed to divert run-off away from the active cell of the landfill.

@iv) After completion of landfill, a final cover shall be designed to minimise infiltration and erosion. The final cover
shall meet the following specifications, namely :--

a) The final cover shall have a barrier soil layer comprising of 60 cm of clay or amended soil with permeability
coefficient less than 1 x 107 cm/sec.

b) On top of the barrier soil layer, there shall be a drainage layer of 15 cm.

c) On top of the drainage layer, there shall be a vegetative layer of 45 cm to support natural plant growth and to
minimise erosion.

(D) Criteria for pollution prevention.-In order to prevent pollution from landfill operations, the following provisions
shall be made, namely:-

@) The storm water drain shall be designed and constructed in such a way that the surface runoff water is diverted
from the landfilling site and leachates from solid waste locations do not get mixed with the surface runoff water.
Provisions for diversion of storm water discharge drains shall be made to minimise leachate generation and
prevent pollution of surface water and also for avoiding flooding and creation of marshy conditions.

(ii) Non-permeable lining system at the base and walls of waste disposal area. For landfill receiving residues of
waste processing facilities or mixed waste or waste having contamination of hazardous materials (such as
aerosols, bleaches, polishes, batteries, waste oils, paint products and pesticides) shall have liner of composite
barrier of 1.5 mm thick high density polyethylene (HDPE) geo-membrane or geo-synthetic liners, or equivalent,
overlying 90 cm of soil (clay or amended soil) having permeability coefficient not greater than 1 x 10-7 cm/sec.
The highest level of water table shall be at least two meter below the base of clay or amended soil barrier layer
provided at the bottom of landfills.

(iii) Provisions for management of leachates including its collection and treatment shall be made. The treated
leachate shall be recycled or utilized as permitted, otherwise shall be released into the sewerage line, after
meeting the standards specified in Schedule- IL. In no case, leachate shall be released into open environment.

@iv) Arrangement shall be made to prevent leachate runoff from landfill area entering any drain, stream, river, lake
or pond. In case of mixing of runoff water with leachate or solid waste, the entire mixed water shall be treated
by the concern authority.

(E) Criteria for water quality monitoring.-

@) Before establishing any landfill site, baseline data of ground water quality in the area shall be collected and kept
in record for future reference. The ground water quality within 50 meter of the periphery of landfill site shall be
periodically monitored covering different seasons in a year that is, summer, monsoon and post-monsoon period
to ensure that the ground water is not contaminated.

(ii) Usage of groundwater in and around landfill sites for any purpose (including drinking and irrigation) shall be
considered only after ensuring its quality. The following specifications for drinking water quality shall apply for
monitoring purpose, namely :-
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S. No Parameters IS 10500:2012, Edition 2.2(2003-09)
B Desirable limit (mg/l except for pH)
@ @r 3)
Arsenic 0.01
Cadmium 0.01
Chromium(as Cr") 0.05
Copper 0.05
Cyanide 0.05
Lead 0.05
Mercury 0.001
Nickel -
Nitrate as NO3 45.0
pH 6.5-8.5
Iron 0.3
Total hardness (as CaCO3) 300.0
Chlorides 250
Dissolved solids 500
Phenolic ~ compounds  (as 0.001
C¢HsOH)
Zinc 5.0
Sulphate (as SOy) 200
¥ Criteria for ambient air quality monitoring.-

@) Landfill gas control system including gas collection system shall be installed at landfill site to minimize odour,
prevent off-site migration of gases, to protect vegetation planted on the rehabilitated landfill surface. For
enhancing landfill gas recovery, use of geomembranes in cover systems along with gas collection wells should
be considered.

(ii) The concentration of methane gas generated at landfill site shall not exceed 25 per cent of the lower explosive
limit (LEL).

(iii) The landfill gas from the collection facility at a landfill site shall be utilized for either direct thermal applications
or power generation, as per viability. Otherwise, landfill gas shall be burnt (flared) and shall not be allowed to
escape directly to the atmosphere or for illegal tapping. Passive venting shall be allowed in case if its utilisation
or flaring is not possible.

@iv) Ambient air quality at the landfill site and at the vicinity shall be regularly monitored. Ambient air quality shall
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meet the standards prescribed by the Central Pollution Control Board for Industrial area.

G. Criteria for plantation at landfill Site.- A vegetative cover shall be provided over the completed site in accordance
with the following specifications, namely:-

(a) Locally adopted non-edible perennial plants that are resistant to drought and extreme temperatures shall be
planted;
(b) The selection of plants should be of such variety that their roots do not penetrate more than 30 cms. This

condition shall apply till the landfill is stabilized;

(©) Selected plants shall have ability to thrive on low-nutrient soil with minimum nutrient addition;
(d) Plantation to be made in sufficient density to minimise soil erosion.
(e) Green belts shall be developed all around the boundary of the landfill in consultation with State Pollution

Control Boards or Pollution Control Committees .

H. Criteria for post-care of landfill site.- (1) The post-closure care of landfill site shall be conducted for at least fifteen
years and long term monitoring or care plan shall consist of the following, namely :-*

(a) Maintaining the integrity and effectiveness of final cover, making repairs and preventing run-on and run-off
from eroding or otherwise damaging the final cover;

(b) Monitoring leachate collection system in accordance with the requirement;

(©) Monitoring of ground water in and around landfill;

(d) Maintaining and operating the landfill gas collection system to meet the standards.

2) Use of closed landfill sites after fifteen years of post-closure monitoring can be considered for human settlement

or otherwise only after ensuring that gaseous emission and leachate quality analysis complies with the specified standards
and the soil stability is ensured.

I.  Criteria for special provisions for hilly areas.-Cities and towns located on hills shall have location-specific
methods evolved for final disposal of solid waste by the local body with the approval of the concerned State Pollution
Control Board or the Pollution Control Committee. The local body shall set up processing facilities for utilisation of
biodegradable organic waste. The non-biodegradable recyclable materials shall be stored and sent for recycling
periodically. The inert and non-biodegradable waste shall be used for building roads or filling-up of appropriate areas on
hills. In case of constraints in finding adequate land in hilly areas, waste not suitable for road-laying or filling up shall be
disposed of in regional landfills in plain areas.

J. Closure and Rehabilitation of Old Dumps- Solid waste dumps which have reached their full capacity or those which
will not receive additional waste after setting up of new and properly designed landfills should be closed and
rehabilitated by examining the following options:

@) Reduction of waste by bio mining and waste processing followed by placement of residues in new
landfills or capping as in (ii) below.

@). Capping with solid waste cover or solid waste cover enhanced with geomembrane to enable collection
and flaring / utilisation of greenhouse gases.

(iii) Capping as in (ii) above with additional measures (in alluvial and other coarse grained soils) such as
cut-off walls and extraction wells for pumping and treating contaminated ground water.

@iv) Any other method suitable for reducing environmental impact to acceptable level.
SCHEDULE II
[see rule 16 (1), (b), (e), 16 (4))
Standards of processing and treatment of solid waste

A. Standards for composting.- The waste processing facilities shall include composting as one of the technologies for
processing of bio degradable waste. In order to prevent pollution from compost plant, the following shall be
complied with namely :-

(a) The incoming organic waste at site shall be stored properly prior to further processing. To the extent possible,
the waste storage area should be covered. If, such storage is done in an open area, it shall be provided with
impermeable base with facility for collection of leachate and surface water run-off into lined drains leading to a
leachate treatment and disposal facility;

(b) Necessary precaution shall be taken to minimise nuisance of odour, flies, rodents, bird menace and fire hazard;
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(©)

In case of breakdown or maintenance of plant, waste intake shall be stopped and arrangements be worked out
for diversion of waste to the temporary processing site or temporary landfill sites which will be again
reprocessed when plant is in order;

(d) Pre-process and post-process rejects shall be removed from the processing facility on regular basis and shall not
be allowed to pile at the site. Recyclables shall be routed through appropriate vendors. The non-recyclable high
calorific fractions to be segregated and sent to waste to energy or for RDF production, co-processing in cement
plants or to thermal power plants. Only rejects from all processes shall be sent for sanitary landfill site(s).

(e) The windrow area shall be provided with impermeable base. Such a base shall be made of concrete or
compacted clay of 50 cm thick having permeability coefficient less than 10~ cm/sec. The base shall be provided
with 1 to 2 per cent slope and circled by lined drains for collection of leachate or surface run-off;

® Ambient air quality monitoring shall be regularly carried out. Odurnuisance at down-wind direction on the
boundary of processing plant shall also be checked regularly.

(2) Leachate shall be re-circulated in compost plant for moisture maintenance.

(h) The end product compost shall meet the standards prescribed under Fertilizer Control Order notified from time
to time.

@) In order to ensure safe application of compost, the following specifications for compost quality shall be met,
namely:-

Parameters Organic Compost Phosphate Rich
(FCO 2009) Organic Manure
(FCO 2013)
@ 2 3)
Arsenic (mg/Kg) 10.00 10.00
Cadmium (mg/Kg) 5.00 5.00
Chromium (mg/Kg) 50.00 50.00
Copper (mg/Kg) 300.00 300.00
Lead (mg/Kg) 100.00 100.00
Mercury (mg/Kg) 0.15 0.15
Nickel (mg/Kg) 50.00 50.00
Zinc (mg/Kg) 1000.00 1000.00
C/N ratio <20 Less than 20:1
pH 6.5-7.5 (1:5 solution) maximum 6.7
Moisture, percent by weight, 15.0-25.0 25.0
maximum
Bulk density (g/cm3) <1.0 Less than 1.6
Total Organic Carbon, per cent by 12.0 7.9
weight, minimum
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Total Nitrogen (as N), per cent by 0.8 0.4
weight, minimum

Total Phosphate (as P,0s) percent by 04 10.4
weight, minimum

Total Potassium (as K,0), percent by 04 -
weight, minimum

Colour Dark brown to black -

Odour Absence of foul Odor -

Particle size Minimum 90% material should pass | Minimum 90% material should pass
through 4.0 mm IS sieve through 4.0 mm IS sieve

Conductivity (as dsm-1), not more 4.0 8.2

than

* Compost (final product) exceeding the above stated concentration limits shall not be used for food crops. However, it
may be utilized for purposes other than growing food crops.

B. Standards for treated leachates.-The disposal of treated leachates shall meet the following standards, namely:-
Standards
( Mode of Disposal )
S.No | Parameter
Inland surface Public sewers |Land disposal
water

ey (€3 3 “ &)

1. Suspended solids, mg/l, max 100 600 200

2. Dissolved solids (inorganic) mg/l, max. 2100 2100 2100

3 pH value 55t09.0 5.5t09.0 5.5t09.0

4 Ammonical nitrogen (as N), mg/l, max. 50 50 -

5 Total Kjeldahl nitrogen (as N), mg/l, max. 100 - -

6 ii;)xc.l(l;ngljlc)al oxygen demand (3 days at 27° C) 30 350 100

7 Chemical oxygen demand, mg/l, max. 250 - -

8 Arsenic (as As), mg/l, max 0.2 0.2 0.2

9 Mercury (as Hg), mg/l, max 0.01 0.01 -

10 Lead (as Pb), mg/l, max 0.1 1.0 -

11 Cadmium (as Cd), mg/l, max 2.0 1.0 -
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12 Total Chromium (as Cr), mg/l, max. 2.0 2.0 -
13 Copper (as Cu), mg/l, max. 3.0 3.0 -
14 Zinc (as Zn), mg/l, max. 5.0 15 -
15 Nickel (as Ni), mg/l, max 3.0 3.0 -
16 Cyanide (as CN), mg/l, max. 0.2 2.0 0.2
17 Chloride (as Cl), mg/l, max. 1000 1000 600
18 Fluoride (as F), mg/l, max 2.0 1.5 -
19 Phenolic compounds (as C¢HsOH) mg/l, max. 1.0 5.0 -

Note : While discharging treated leachates into inland surface waters, quantity of leachates being discharged and the
quantity of dilution water available in the receiving water body shall be given due consideration.

C.

Standards for incineration: The Emission from incinerators /thermal technologies in Solid Waste
treatment/disposal facility shall meet the following standards, namely:-

Parameter Emission standard
@ () 3
Particulates 50 mg/Nm’ Standard refers to half hourly average value
HCl 50 mg/Nm’ Standard refers to half hourly average value
SO2 200 mg/Nm® Standard refers to half hourly average value
CO 100 mg/Nm3 Standard refers to half hourly average value
50 mg/Nm’ Standard refers to daily average value
Total Organic Carbon 20 mg/Nm’ Standard refers to half hourly average value
HF 4 mg/Nm’ Standard refers to half hourly average value
NOx (NO and NO2 expressed | 400 mg/Nm’ Standard refers to half hourly average value

as NO2)

Total dioxins and furans

0.1 ng TEQ/Nm’®

Standard refers to 6-8 hours sampling. Please refer|
guidelines for 17 concerned congeners for toxic|

equivalence values to arrive at total
equivalence.

Cd + Th + their compounds 0.05 mg/Nm’® Standard refers to sampling time anywhere
between 30 minutes and 8 hours.

Hg and its compounds 0.05 mg/Nm’ Standard refers to sampling time anywhere

between 30 minutes and 8 hours.




102

72 THE GAZETTE OF INDIA : EXTRAORDINARY [PART II—SEC. 3(ii)]
Sb+As+Pb+Cr+Co+ Cu| 0.5mgNm’ Standard refers to sampling time anywhere
+ Mn + Ni + V + their between 30 minutes and 8 hours.
compounds

Note.- All values corrected to 11% oxygen on a dry basis.

Note:

(a) Suitably designed pollution control devices shall be installed or retrofitted with the incinerator to
achieve the above emission limits..

(b) Waste to be incinerated shall not be chemically treated with any chlorinated disinfectants.

(©) Incineration of chlorinated plastics shall be phased out within two years.

(d) if the concentation of toxic metals in incineration ash exceeds the limits specified in the Hazardous Waste
(Management, Handling and Trans boundary Movement) Rules, 2008, as amended from time to time, the ash
shall be sent to the hazardous waste treatment, storage and disposal fcaility.

(e) Only low sulphur fuel like LDO, LSHS, Diesel, bio-mass, coal, LNG, CNG, RDF and bio-gas shall
be used as fuel in the incinerator.

(€3) The CO2 concentration in tail gas shall not be more than 7%.

(2) All the facilities in twin chamber incinerators shall be designed to achieve a minimum temperature of
950°C in secondary combustion chamber and with a gas residence time in secondary combustion chamber not
less than 2 (two) seconds.

(h) Incineration plants shall be operated (combustion chambers) with such temperature, retention time
and turbulence, as to achieve total Organic Carbon (TOC) content in the slag and bottom ash less than 3%, or
the loss on ignition is less than 5% of the dry weight.

@) Odour from sites shall be managed as per guidelines of CPCB issued from time to time

FORM -1
[see rule 15 (v) 16 (1) (¢), 21(3) ]
Application for obtaining authorisation under solid waste management rules
for processing/recycling/treatment and disposal of solid waste

To,

The Member Secretary,

State Pollution Control Board or Pollution Control Committee,

of.......

Sir,

I/We hereby apply for authorisation under the Solid Waste Management Rules, 2016 for processing,

recycling, treatment and disposal of solid waste.

Name of the local body/agency appointed by them/ operator of facility

Correspondence address
Telephone No.

Fax No. ,e-mail:
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Nodal Officer & designation(Officer authorised by the local body or
agency responsible for operation of processing/ treatment or disposal
facility)

4. Authorisation required for setting up and operation of the facility waste processing
(Please tick mark) recycling
treatment
disposal at landfill
5. Attach copies of the Documents
Site clearance (local body)
Proof of Environmental Clearance
Consent for establishment
Agreement between municipal authority and operating agency
Investment on the project and expected return
6. Processing/recycling/treatment of solid waste
(i) Total Quantity of waste to be processed per day
Quantity of waste to be recycled
Quantity of waste to be treated
Quantity of waste to be disposed into landfill
(i1)Utilisation programme for waste processed (Product utilisation)
(iii)Methodology for disposal (attach details)
Quantity of leachate
Treatment technology for leachate
(iv)Measures to be taken for prevention and control of environmental
pollution
(v)Measures to be taken for safety of workers working in the plant
(vi)Details on solid waste processing/recycling/ treatment/disposal
facility (to be attached)
7. Disposal of solid waste
Number of sites identified
Quantity of waste to be disposed per day
Details of methodology or criteria followed for site selection (attach)
Details of existing site under operation
Methodology and operational details of landfilling
Measures taken to check environmental pollution
8 Any other information.
Date: Signature:
Place: Designation
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Form- II
[see rule 16 (1) (e) ]
Format for issue of authorisation
File No.:
Dated:

Authorisation No

To

Ref: Your application number dt.

The State Pollution Control Board/Pollution Control Committee after examining the proposal hereby
authorises having administrative office at to set up

and operate waste processing/recycling/ treatment/disposal facility at

The authorisation is hereby granted to operate the facility for processing, recycling, treatment and disposal of solid waste.

The authorisation is subject to the terms and conditions stated below and such conditions as may be otherwise specified
in these rules and the standards laid down in Schedules I and II under these rules.

The State Pollution Control Board/Pollution Control Committees of the UT may, at
any time, revoke any of the conditions applicable under the authorisation and shall communicate the same in writing.

Any violation of the provision of the Solid Waste Management Rules, 2016will attract the penal provision of the
Environment (Protection) Act, 1986 (29 of 1986).

(Member Secretary)
State Pollution Control Board/Pollution Control Committee of the UT

(Signature and designation)

Date:
Place:
Form - 111
[see rule 19 (6),24 (1) ]
Format of annual report to be submitted by the operator of facility to the local body

1 Name of the City/Town and State
2 Population
3 Area in sq. kilometers
4 Name & Address of the local body

Telephone No.

Fax No.

E-mail:
5 Name and address of operator of the facility
6 Name of officer in-charge of the facility

Phone No:

Fax No:

E-mail:
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Number of households in the city/town ,
Number of non-residential premises in the city

Number of election/ administrative wards in the city/town

Quantity of Solid waste

Estimated Quantity of solid waste generated in the local body area /tpd
per day in metric tones

Quantity of solid waste collected per day /tpd
Per capita waste collected per day /gm/day
Quantity of solid waste processed /tpd
Quantity of solid waste disposed at landfill /tpd
Status of Solid Waste Management (SWM) service

Segregation and storage of waste at source

Whether solid waste is stored at source in domestic/commercial/

P . Yes/No
institutional bins If yes,

Percentage of households practice storage of waste at source in %
domestic bins

Percentage of non-residential premises practice storage of waste %

at source in commercial /institutional bins

Percentage of households dispose of throw solid waste on the %
streets

Percentage of non-residential premises dispose of throw solid %
waste on the streets

Whether solid waste is stored at source in a segregated form Yes/No
If yes, Percentage of premises segregating the waste at source %
Door to Door Collection of solid waste

Whether door to door collection (D2D) of solid waste is being Yes/No

done in the city/town

if yes

Number of wards covered in D2D collection of waste

No. of households covered

No. of non-residential premises including commercial
establishments ,hotels, restaurants educational institutions/
offices etc covered
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Percentage of residential and non-residential premises covered in
door to door collection through :

%
Motorized vehicle
%
Containerized tricycle/handcart o
(2
Other device
If not, method of primary collection adopted
Sweeping of streets
Length of roads, streets, lanes, bye-lanes in the city that need to
be cleaned
km
Frequency of street sweepings and percentage of population [frequency [DailylAlternateTwiceOccasionally|
covered
days a
week
% of
population|
covered
Tools used
. %
Manual sweeping v
. . %
Mechanical sweeping 7
- Yes/No
Whether long handle broom used by sanitation workers
Whether each sanitation worker is given handcart/tricycle for Yes/No
collection of waste
Whether handcart/ tricycle is containerized Yes/No
Whether the collection tool synchronizes with collection/ waste Yes/No
storage containers utilized
Secondary Waste Storage facilities
No. and type of waste storage depots in the city/town INo. Capacity in m’

Open waste storage sites
Masonry bins

Cement concrete cylinder bins
Dhalao/covered rooms/space
Covered metal/plastic containers
Upto 1.1 m’ bins

2 to 5 m’ bins

Above 5m’ containers

Bin-less city

Bin/ population ratio
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Ward wise details of waste storage depots (attach) :
Ward No:
Area:
Population:
No. of bins placed

Total volume of bins placed

Total storage capacity of waste storage facilities in cubic meters

Total waste actually stored at the waste storage depots daily

Give frequency of collection of waste from the depots

Number of bins cleared

Frequency INo. of bins

Daily

|Alternate day

Twice a week

Once a week

Occasionally

\Whether storage depots have facility for storage of segregated
waste in green, blue and black bins

'Yes/ No

(if yes, add details)
No. of green bins:
INo. of blue bins:
INo. of black bins:

Whether lifting of solid waste from storage depots is manual or
mechanical. Give percentage

(%) of Manual Lifting

of SOLID WASTE

%
(%) of Mechanical
lifting %

If mechanical — specify the method used

front-end loaders/ Top loaders

Whether solid waste is lifted from door to door and transported to
treatment plant directly in a segregated form

Yes/ No
(if yes, specify)
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Waste Transportation per day

Type and Number of vehicles used (pl tick or add)

waste

Animal cart
Tractors

Non tipping Truck
Tipping Truck
Dumper Placers
Refuse collectors
Compactors
Others
JCB/loader

ransported

INo. Trips made

Frequency of transportation of waste

[Frequency
Daily
IAlternate day
Twice a week

Once a week

(%) of waste transported

Occasionally
Quantity of waste transported each day /tpd
Percentage of total waste transported daily Yo
Waste Treatment Technologies used
Whether solid waste is processed Yes/No
If yes, Quantity of waste processed daily tpd

Land(s) available with the local body for waste processing (in
Hectares)

Land currently utilized for waste processing

Solid waste processing facilities in operation

Solid waste processing facilities under construction

Distance of processing facilities from city/town boundary

Details of technologies adopted
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Composting ,

Qty. raw material processed
Qty. final product produced
Qty. sold

Qty. of residual waste landfilled

vermi composting

Qty. raw material processed

Qty. final product produced

Qty. sold

Quantity of residual waste landfilled

Bio-methanation

Qty. raw material processed
Qty. final product produced
Qty. sold

Quantity of residual waste landfilled

Refuse Derived Fuel

Qty. raw material processed
Qty. final product produced

Qty. sold Quantity of residual
landfilled

waste

Waste to Energy technology

such as incineration,
technology ( give detail)

gasification, pyrolysis or any other

Qty. raw material processed
Qty. final product produced

Qty. sold Quantity of residual
landfilled

waste

Co-processing

Qty. raw material processed

Combustible waste supplied to cement plant

Combustible waste supplied to solid waste based power plants

Others

Qty.

Solid waste disposal facilities

No. of dumpsites sites available with the local body

No. of sanitary landfill sites available with the local body

Area of each such sites available for waste disposal

Area of land currently used for waste disposal

Distance of dumpsite/landfill facility from city/town kms
Distance from the nearest habitation kms
Distance from water body kms
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Distance from state/national highway kms
Distance from Airport kms
Distance from important religious places or historical monument kms
Whether it falls in flood prone area Yes/No
Whether it falls in earthquake fault line area Yes/No
Quantity of waste landfilled each day tpd
Whether landfill site is fenced Yes /No
Whether Lighting facility is available on site Yes /No
Whether Weigh bridge facility available Yes / No
Vehicles and equipments used at landfill (specify) Bulldozer, Compacters etc. available
Manpower deployed at landfill site 'Yes/No (if yes, attach details)
Whether covering is done on daily basis Yes/No
If not, Frequency of covering the waste deposited at the landfill
Cover material used
Whether adequate covering material is available Yes/No
Provisions for gas venting provided 'Yes/No, (if yes, attach technical data sheet)
Provision for leachate collection 'Yes/No, (if yes, attach technical data sheet)
10 Whether an Action Plan has been prepared for improving solid [Yes/No
waste management practices in the city (if Yes attach Action Plan details)
11 What separate provisions are made for : /Attach details on Proposals,
Dairy related activities : Steps taken,
Slaughter houses waste : 'Yes/No
C&D waste (construction debris) : Yes/No
'Yes/No
12 Details of Post Closure Plan /Attach Plan
13 How many slums are identified and whether these are provided [Yes/ No
with Solid Waste Management facilities : (if Yes. attach details)
14 Give details of manpower deployed for collection including street

sweeping, secondary storage, transportation, processing and
disposal of waste




111

[T I-B@vE 3(ii) ] WRA T TSI : ST

81

15

Mention briefly, the difficulties being experienced by the local
body in complying with provisions of these rules

16 Mention briefly, if any innovative idea is implemented to tackle a
problem related to solid waste, which could be replicated by other
local bodies.
Signature of Operator
Dated :
Place:

Form -1V
[see rules 15(za), 24(2)]

Format for annual report on solid waste management to be submitted by the local body

CALENDAR [DATE OF SUBMISSION OF REPORT:

YEAR:
1 Name of the City/Town and State
2 Population
3 Area in sq. kilometers
4 Name & Address of local body
Telephone No.
Fax No.
E-mail:
S Name of officer in-charge dealing with solid waste management (SOLID
WASTEM)Phone No:
Fax No:
E-mail:
6 Number of households in the city/town
Number of non-residential premises in the city
Number of election/ administrative wards in the city/town
7 Quantity of Solid waste (solid waste)
Estimated Quantity of solid waste generated in the local body area per day in metric /tpd
tones
Quantity of solid waste collected per day /tpd
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Per capita waste collected per day /gm/day
Quantity of solid waste processed /tpd
Quantity of solid waste disposed at dumpsite/ landfill /tpd

3 Status of Solid Waste Management service
Segregation and storage of waste at source
Whether SOLID WASTE is stored at source in domestic/commercial/ institutional Yes/No
bins, If yes,

Percentage of households practice storage of waste at source in domestic bins %
Percentage of non-residential premises practice storage of waste at source in %
commercial /institutional bins °
Percentage of households dispose or throw solid waste on the streets %
Percentage of non-residential premises dispose of throw solid waste on the streets %
Whether solid waste is stored at source in a segregated form, If yes,
Yes/No
Percentage of premises segregating the waste at source 7
0
Door to Door Collection of solid waste
Whether door to door collection (D2D) of solid waste is being done in the city/town Yes/No
if yes
Number of wards covered in D2D collection of waste
No. of households covered
No. of non-residential premises including commercial establishments ,hotels,
restaurants educational institutions/ offices etc covered
Percentage of residential and non-residential premises covered in door to door
collection through :
Motorized vehicle
%
Containerized tricycle/handcart o
0
Other device %
If not, method of primary collection adopted
Sweeping of streets
Length of roads, streets, lanes, bye-lanes in the city that need to be cleaned km
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Frequency of street sweepings and percentage of |frequency Daily |Alternate [Twice |Occasionally
population covered

days a week

% of

[population

covered
Tools used
Manual sweeping %
Mechanical sweeping %
'Whether long handle broom used by sanitation Yes/No
workers
'Whether each sanitation worker is given Yes/No
handcart/tricycle for collection of waste
IWhether handcart / tricycle is containerized Yes/No
'Whether the collection tool synchronizes with
collection/ waste storage containers utilized Yes/No
Secondary Waste Storage facilities

No. and type of waste storage depots in the No. Capacity in m’

city/town
Open waste storage sites
Masonry bins
Cement concrete cylinder bins
Dhalao/covered rooms/space
Covered metal/plastic containers
Upto 1.1 m3 bins
2 to 5 m3 bins
Above 5m3 containers

Bin-less city

Bin/ population ratio

'Ward wise details of waste storage depots (attach) :
Ward No:

Area:

Population:

No. of bins placed

Total volume of bins placed

Total storage capacity of waste storage facilities in
cubic meters

Total waste actually stored at the waste storage
depots daily
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Give frequency of collection of waste from the Frequency No. of bins
depots
Number of bins cleared

Daily
IAlternate day
Twice a week
Once a week
Occasionally
Whether storage depots have facility for storage [Yes/ No
of segregated waste in green, blue and black bins (if yes, add details)
No. of green bins:
No. of blue bins:
No. of black bins:
IWhether lifting of solid waste from storage depots
is manual or mechanical. Give percentage %
0
(%) of Manual Lifting of solid waste o
0

(%) of Mechanical lifting

If mechanical — specify the method used

front-end loaders/ Top loaders

IWhether solid waste is lifted from door to door and
transported to treatment plant directly in a
segregated form

'Yes/ No
(if yes, specify)

'Waste transportation per day

Type and Number of vehicles used

No. Trips made waste

transported

Animal cart
Tractors

Non tipping Truck
Tipping Truck
Dumper Placers
Refuse collectors
Compactors
Others

JCB/loader
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Frequency of transportation of waste Frequency (%) of waste transported
Daily

IAlternate day
Twice a week

Once a week

Occasionally
Quantity of waste transported each day tpd
Percentage of total waste transported daily o
Waste Treatment Technologies used
'Whether solid waste is processed

'Yes/No
If yes, Quantity of waste processed daily tpd

\Whether treatment is done by local body or
through an agency

Land(s) available with the local body for waste
processing (in Hectares)

Land currently utilized for waste processing

Solid waste processing facilities in operation

Solid waste processing facilities under construction

Distance of processing facilities from city/town
boundary

Details of technologies adopted

Composting , Qty. raw material processed
Qty. final product produced
Qty. sold

Quantity of residual waste landfilled

Vermi composting Qty. raw material processed
Qty. final product produced
Qty. sold

Quantity of residual waste landfilled

Bio-methanation Qty. raw material processed
Qty. final product produced
Qty. sold

Quantity of residual waste landfilled
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Refuse Derived Fuel

Qty

Qty.
Qty.

. raw material processed
final product produced

sold Quantity of residual waste landfilled

'Waste to Energy technology

such as incineration, gasification, pyrolysis or any
other technology ( give detail)

Qty.
Qty.
Qty.

raw material processed
final product produced

sold Quantity of residual waste landfilled

Co-processing

Qty.

raw material processed

Combustible waste supplied to cement plant

Combustible waste supplied to solid waste based
power plants

Others

Qty.

Solid waste disposal facilities

No. of dumpsites sites available with the local
body

No. of sanitary landfill sites available with the
local body

Area of each such sites available for waste disposal

/Area of land currently used for waste disposal

Distance of dumpsite/landfill facility from
city/town

kms
Distance from the nearest habitation kms
Distance from water body kms
Distance from state/national highway kms
Distance from Airport kms
Distance from important religious places or kms
historical monument
Whether it falls in flood prone area Yes/No
'Whether it falls in earthquake fault line area Yes/No
Quantity of waste landfilled each day tpd
\Whether landfill site is fenced Yes/No
'Whether Lighting facility is available on site Yes / No

[PART II—SEC. 3(ii)]
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'Whether Weigh bridge facility available

Yes /No

Vehicles and equipments used at landfill (specify)

Bulldozer, Compacters etc. available

Manpower deployed at landfill site

'Yes/No

(if yes, attach details)

'Whether covering is done on daily basis 'Yes/No
If not, Frequency of covering the waste deposited

at the landfill

Cover material used

IWhether adequate covering material is available  [Yes/No
Provisions for gas venting provided 'Yes/No

(if yes, attach technical data sheet)

Provision for leachate collection

'Yes/No

(if yes, attach technical data sheet)

'Whether an Action Plan has been prepared for
improving solid waste management practices in the
city

'Yes/No
(if Yes attach Action Plan details)

10

'What separate provisions are made for :
Dairy related activities :
Slaughter houses waste :

C&D waste (construction debris) :

IAttach details on Proposals,Steps taken,
'Yes/No
'Yes/No
'Yes/No

11

Details of Post Closure Plan

/Attach Plan

12

How many slums are identified and whether these
are provided with Solid Waste Management
facilities :

'Yes/ No
(if Yes, attach details)

13

Give details of:

Local body’s own manpower deployed for
collection including street sweeping, secondary
storage, transportation, processing and disposal of
waste

14

Give details of:

Contractor/ concessionaire’s manpower deployed
for collection including street sweeping, secondary
storage, transportation, processing and disposal of
waste

15

Mention briefly, the difficulties being experienced
by the local body in complying with provisions of
these rules
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16  [Mention briefly, if any innovative idea is
implemented to tackle a problem related to solid
waste, which could be replicated by other local
bodies

Signature of CEO/Municipal Commissioner/
Executive Officer/Chief Officer
Date:
Place:
Form-V
[see rule 24(3)]

Format of annual report to be submitted by the state pollution control board or pollution control committee
committees to the central pollution control board

PART A

The Chairman
Central Pollution Control Board
Parivesh Bhawan, East Arjun Nagar

DELHI- 110 0032

1. |[Name of the State/Union territory

2. |Name & address of the State Pollution Control

3. |Number of local bodies responsible for management ofj:
solid waste in the State/Union territory under these rules

4.  [No. of authorisation application Received

5. |A Summary Statement on progress made by local body|:  |Please attach as Annexure-I
in respect of solid waste management

6. |A Summary Statement on progress made by local bodies|:  [Please attach as Annexure-II
in respect of waste collection, segregation,
transportation and disposal

7. |A summary statement on progress made by local bodies  [Please attach as Annexure-III
in respect of implementation of Schedule II
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Date: .

Chairman or the Member Secretary
State Pollution Control Board/

Pollution Control Committee

Towns/cities

Total number of towns/cities

Total number of ULBs

Number of class I & class II cities/towns
Authorisation status (names/number)
Number of applications received
Number of authorisations granted
Authorisations under scrutiny

SOLID WASTE Generation status
Solid waste generation in the state (TPD)
collected

treated

landfilled

PART B

Compliance to Schedule I of SW Rules (Number/names of towns/capacity)

Good practices in cities/towns
House-to-house collection
Segregation

Storage

Covered transportation

Processing of SW (Number/names of towns/capacity)

Solid Waste processing facilities setup:

S1. No.

Composting

Vermi-composting

Biogas

RDF/Pelletization

Processing facility operational:

S1. No.

Composting

Vermi-composting

Biogas

IRDF/Pelletization

Processing facility under installation/planned:

S1. No.

Composting

Vermi-composting

Biogas

RDF/Pelletisation
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Waste-to-Energy Plants: (Number/names of towns/capacity)

S1. No. [Plant Location Status of operation IPower generation (MW) |[Remarks

Disposal of solid waste (number/names of towns/capacity):
Landfill sites identified

Landfill constructed

Landfill under construction

Landfill in operation

Landfill exhausted

Landfilled capped

Solid Waste Dumpsites (number/names of towns/capacity):
Total number of existing dumpsites

Dumpsites reclaimed/capped

Dumpsites converted to sanitary landfill

Monitoring at Waste processing/Landfills sites

S1. No. Name of IAmbient air Groundwater Leachate quality |Compost quality [VOCs
facilities

1.

2.

3.

Status of Action Plan prepared by Municipalities

Total number of municipalities:

Number of Action Plan submitted:
Form - VI
[see rule 25]

Accident Reporting

1. Date and time of accident

2. Sequence of events leading to accident

3. The waste involved in accident
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4. Assessment of the effects of the accidents on human health|:
and the environment
5. Emergency measures taken
6. Steps taken to alleviate the effects of accidents
7. Steps taken to prevent the recurrence of such an accident
Date: ............... Signature:..........ooeveiiiiieinan..
Place: ............... Designation: ........................

[F. No. 18-3/2004-HSMD]
BISHWANATH SINHA, Jt. Secy.

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-110064
and Published by the Controller of Publications, Delhi-110054.
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VAKALATNAMA
BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL, EASTERN
ZONE BENCH, KOLKATA
Original Application No. of 2025
In re:
JANA KALYAN SAMITI APPLICANT
Versus
BHUBANESWAR MUNICIPAL CORPORATION& Ors s RESPONDENTS

KNOW ALL to whom these present shall come I, Rabindranath Sar, S/o- Lokanath Sar, aged about- 67
years, At- Plot No.9262, GA Colony, Sampur & Bharatpur, Mahalaxmi Vihar, Post-Bubaneswar-751029,
Odisha, Managing Trustee of the Applicant Trust, do hereby appoint (herein after called the advocate/s) to
be my/our Advocate in the above noted case authorized him :-Sankar Prasad Pani, Advocates, Plot No
2132/4814 B, Nageswartangi, Bhubaneswar, 751002, Mob-no.9437279278, Email-
sankarprasadpani(@igmail.com Enrollment no. O-785/07 and Ashutesh Padhy, Enrollment no. O-1018/23.
To act, appear and plead in the above-noted case in this Court or in any other Court in which the same may
be tried or heard and also in the appellate Court including High Court subject to payment of fees separately
for each Court by me/ us. To sign, file verify and present pleadings, appeals cross objections or petitions for
execution review, revision, withdrawal, compromise or other petitions or affidavits or other documents as
may be deemed necessary or proper for the prosecution of the said case in all its stages. To file and take
back documents to admit and/or deny the documents of opposite party.

To withdraw or compromise the said case or submit to arbitration any differences or disputes that may arise
touching or in any manner relating to the said case. To take execution proceedings. The deposit, draw and
receive money, cheques, cash and grant receipts thereof and to do all other acts and things which may be
necessary to be done for the progress and in the course of the prosecution of the said case. To appoint and
instruct any other Legal Practioner, authorizing him to exercise the power and authority hereby conferred
upon the Advocate whenever he may think it to do so and to sign the Power of Attorney on our behalf.

And I/We the undersigned do hereby agree to ratify and confirm all acts done by the Advocate or his
substitute in the matter as my/our own acts, as if done by me/us to all intents and purposes.

And I/We undertake that T/ we or my /our duly authorized agent would appear in the Court on all hearings
and will inform the Advocates for appearance when the case is called.

And I /we undersigned do hereby agree not to hold the advocate or his substitute responsible for the result of
the said case. The adjournment costs whenever ordered by the Court shall be of the Advocate, which he shall
receive and retain himself.

And I /we the undersigned do hereby agree that in the event of the whole or part of the fee agreed by me/us
to be paid to the Advocate remaining unpaid he shall be entitled to withdraw from the prosecution of the
said case until the same is paid up. The fee settled is only for the above case and above Court. I/'We hereby
agree that once the fee is paid. I /we will not be entitled for the refund of the same in any case whatsoever. If
the case lasts for more than three years, the advocate shall be entitled for additional fee equivalent to half of
the agreed fee for every addition three years or part thereof.

IN WITNESS WHEREOF I/We do hereunto set my /our hand to these presents the contents of which have
been understood by me/us on this _15th day of _Nov 2025.

Accepted subject to the terms of fees.

& e . .—"!-\4_-2‘;'!
Lﬂ\l} OMWE . AT
O L R
-
Advocate Client W
- . ra‘taﬁ'
D



